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Report of the Joint Committee constituted in compliance to NGT order
dated 8.11.2024 in O.A No. 1084 of 2024; Vijay Kumar Pathania vs State of
Punjab

1.0. Background and the Directions of Hon’ble National Green Tribunal:

The matter is related to a letter petition dated 11/01/2024 filed by Shri Vijay Kumar Pathania,
resident of GL 200, TDI City, Sector 118,Mohali State of Punjab, wherein it is alleged by the
complainant that Developer of TDI City Mohali, Sector 118 has not provided requisite
infrastructure with regard to sewage from in the said project and no STP has been
constructed. Further sewerage from nearby unauthorized colony is being diverted towards
said project which is collected there and has created a large dirty pond as a result whereof
water and air pollution is causing damage to environment and also health hazards to local

people.

The Hon’ble National Green Tribunal, Principal Bench vide order dated 08.11.2024

(Annexure-1) has observed and directed as follows:

Para 03: Allegations contained in this letter petition in our view, give rise to a substantial
question relating to environment arising out of implementation of enactments mentioned in
Schedule 1 of NGT Act, 2010 but before proceeding further in the matter we find it
appropriate to verify the facts and for this purpose we constitute a Joint Committee
comprising District Magistrate, Mohali; Punjab State Pollution Control Board,; and, Central
Pollution Control Board.

Para-04: Central Pollution Control Board shall be the Nodal Authority for coordination and
compliance of this order.

Para-05: Above Committee shall visit the site, collect relevant information and also find out
whether conditions of environmental clearance/consent, as the case may be, have been
complied with by the developer or not and submit a factual report within one month.

2.0. Compliance of the orders of Hon’ble National Green Tribunal:

2.1. Constitution of the Joint Committee:
In compliance to the Orders of Hon’ble NGT, a Joint Committee comprising of the following

members was constituted:

i.  Sh.GurmeetKumar, Naib-Tehsildar (Member nominated by District Magistrate, Mohali)
ii.  Er. Rantej Sharma, Environmental Engineer, PPCB, R.O Mohali (Member nominated by
Member Secretary, PPCB)
iii.  Er.Jagdish Prasad Meena, Scientist ‘D’, CPCB Regional Directorate, Chandigarh
(Member nominated by Member Secretary, CPCB).
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2.2. Site visits and interaction with the stakeholders:

The site visit was conducted by the Joint Committee on December 03, 2024 and December
16, 2024. The complainant has raised the following two issues in its complaint:

i.  No requisite infrastructure provided with regard to sewage and no STP has been
constructed.

ii.  Sewerage of nearby unauthorized colony diverted towards the said project.

The complainant, Shri Vijay Kumar Pathania, was also associated during verification of the
above issues. Two representatives of TDI developers namely Shri Mandeep Sharma, General
Manager and Ms. Ayushi, Environment Consultant, were also present at the time of

inspection.

The relevant details/documents were sought by the Joint Committee from various

stakeholders including the project proponent and the Punjab Pollution Control Board (PPCB).

2.3. Factual Report of the Joint Committee on the issues raised in the letter petition:

The factual report with regard to the to issues raised in the latter petition based on the
observations made during the site visits and the information gathered during the visit, is
submitted, as follows:

2.3.1.Allegation: No requisite infrastructure provided with regard to sewage and no STP

has been constructed.

It was observed that the project proponent has installed three Sewage Treatment Plants
(STPs) based on biological process followed by tertiary treatment systems (Filtration,
chlorination and UV system) for treatment of the domestic waste water, as per following

details:

i.  One STP at Sector 119 with installed capacity of 100 KLD capacity based on MBBR
Technology

ii. 02 STPs - 01 at sector 118 with installed capacity of 1.3 MLD and 0l at
sector-117 with installed capacity 2.5 MLD. Both STPs are based on SBR
Technology.

iii.  STPs of capacities 1.3 MLD (Sector 118), 2.5 MLD (Sector 117) based on SBR
Technology.
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During site visits on 03.012.2024, 02 Sewage treatment plants (STPs, namely 100 KLD STP
located at Sector 119 and 2.5 MLD STP located at Sector 117, were found operational and
the other 1.3 MLD STP located at Sector 118 was under maintenance.

The Joint Committee collected samples from the 02 operational STPs and the collected
samples were analysed in CPCB Laboratory for parameters prescribed by Hon’ble NGT vide
order dated. 30.04.2019 in the matter of OA No. 1069/2018

The analysis results of the collected samples are presented in the following Table:

Sampling pH TSS, COD, | BOD, mg/l Total Nitrogen, | Faecal

Location mg/1 mg/l mg/1 Coliform, MPN/100
ml

Prescribed NGT Norms 5.5-9.0 20 50 10 10 100

Sample Analysis Results of STP 100 KL.D at Sector 119

Inlet of 100 | SS119-01 1.7 1202 1299 528 79.94 --
KLD STP

Outlet of 100 | SS119-02 8.3 <10 34 13 24.86 22 x10°
KLD STP

Sample Analysis Results of STP 2.5 MLD at Sector 117

Inlet of 2.5 | SS117-01 8.0 110 305 135 53.05 --
MLD STP

Outlet of 2.5 | SS117-02 83 35 44 16 23.03 54 x10*
MLD STP

The STP of 100 KLD capacity was found non-complying with regard to Biochemical Oxygen
Demand (13 mg/l > prescribed limit 10 mg/l), Total Nitrogen (24.86 mg/l > prescribed limit
10 mg/l) and Faecal coliform (22x10° MPN/100 ml > prescribed limit 100 MPN/100 ml).
Treated Sewage is used for plantation and gardening.

According PPCB, the above Sewage Treatment Plant (STP) is meeting the specified
standards for pH, BOD, and TSS as per the Punjab Pollution Control Board (PPCB)
notification dated 28.03.2019. However, the STP is failing to comply with the fecal coliform
limit of less than 1000 MPN/100 ml.

The STP of 2.5 MLD capacity was found non complying with regard to Total Suspended
Solid (35 mg/l > prescribed limit 20 mg/l), BOD (16 mg/l > prescribed limit 10 mg/l ,Total
Nitrogen (23.03 mg/l > prescribed limit 10 mg/l) and Fecal Coliform (54x10° MPN/100 ml
against prescribed limit 100 MPN/100 ml).Treated Sewage is used for plantation and

gardening.
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According PPCB, the above Sewage Treatment Plant (STP) is meeting the specified
standards for pH, BOD, and TSS as per the Punjab Pollution Control Board (PPCB)
notification dated 28.03.2019. However, the STP is failing to comply with the fecal coliform
limit of less than 1000 MPN/100 ml.

2.3.2. Allegation: Sewerage of nearby unauthorized colony diverted towards the said

project:

The Joint Committee observed that water was accumulating on an undeveloped plot of land,
owned by M/s EMAAR Group, situated behind TDI, Sector 118, Mohali. On 03.12.2024, the
jointcommittee, along with the applicant, Shri Vijay Kumar Pathania and TDI Developers'
representatives, conducted a site visit to examine the surrounding area and trace the source of
the accumulated water. It was reported that untreated wastewater from Green Enclave, a
nearby colony located in the village Daun Majara. The committee revisited the Green
Enclave area on 16.12.2024 and it was reported that untreated wastewater from Green
Enclave is being discharged onto the said vacant land owned by M/s EMMAR Group which
was the primary cause of the water stagnation behind the TDI City .It was observed that there
is no drainage system in place, and the nearby agricultural landowners have constructed an
embankment to stop the water from flowing onto their fields, resulting in water stagnation on

the vacant plot of M/s EMAAR Group.

M/s TDI group, the developer of TDI City, Mohali has also constructed a boundary wall

around their premises to prevent water seepage from the vacant land of M/s EMMAR Group.

3.0. Report on the Compliance of the conditions of Environmental Clearance (EC) and
Consent to Operate (CTO):

The Joint Committee was directed by Hon’ble NGT that “Above Committee shall visit the

site, collect relevant information and also find out whether conditions of environmental

clearance/consent, as the case may be, have been complied with by the developer or not and

submit a factual report within one month”

Accordingly, in compliance to the directions of Hon’ble NGT, the Joint Committee verified
the compliance of the conditions of the Environmental Clearance (EC) and Consent to

Operate (CTO) and the finding are given in the following sections:

3.1. Compliance of the conditions of Environmental Clearance:
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The project was granted Environmental Clearance (EC) under EIA notification dated
14.09.2006 by State Level Environment Impact Assessment Authority, Punjab vide letter No.
SEIAA /2015 /5194 dated 01.10. 2015 which is valid upto 1.10.2026 for construction of a
housing Project namely TDI Township’ at Sector 117-118 Village Ballomajara District, SAS
Nagar by M/s Taneja Developers & Infrastructure Limited. As per EC, this project is having
an area of 230.034 acres of land having total built up area about 2,86,135 sqm. The copy of
EC granted by SEIAA is attached as Annexure-II.

Further, the project proponent had enhanced its total area from 230.034 acre to 293.454 acre
(63.42 acre) with built up area increased from 2,86,135 sqm to 12,99,604.74 sqm without

obtaining prior environmental clearance from the competent authority.

The Project proponent has applied for the Environmental Clearance as per SOP of
MoEF&CC issued Office Memorandum vide F.No./22-21/2020-IA 11 dated 7™ July, 2021
(Annexure-IIT) The SEIAA has granted terms of reference (TORs) dated 08/01/2024
UnderViolationCategory for expansion of Mega Residential Project namely ‘TDI Township”
located at Sector 74A,92,116, 117,118 ,119 District SAS Nagar, Punjab in an area of
293.454 acres having built up area of 12,99,604.74 sqm to the project proponent including
TOR of carrying out the assessment of ecological damage done and economic benefits due to
violation and prepare remediation plan and natural & community resource augmentation
plan.The copy of Terms of Reference (TOR) issued by the SEIAA dated 08/01/2024 under
violation category is enclosed as Annexure-IV. However, Hon’ble Supreme Court vide its
Order 02/01/2024 in Writ Petition (Civil) No. 1394/2023 has put stay on the operation of
MoEF&CC OM dated 7" July 2024 (Annexure- V)

The pointwise compliance status of specific conditions and general conditions of the
operational phase and entire life granted vide letter No. SEIAA /2015 / 5194 dated 01.10.
2015 with validity upto 1.10.2026, were verified by the Joint Committee and the non-
compliances observed are summarized in the following Table 1:

Table 1: Compliance of the conditions of Environmental Clearance.

Part-A SPECIFIC CONDITIONS |

Operation Phase and Entire Life:

S.No Conditions | Non Compliance observed (As on 16.12.2024)
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“Consent to Operate” shall be obtained from Punjab
Pollution Control Board under Air (Prevention &
Control of Pollution) Act, 1981and Water (Prevention
& Control of Pollution) Act, 1974 and a copy of the
same shall be submitted to the Ministry of Environment
& Forests/ State Level Environment Impact Assessment
Authority at the time of start of operation.

The Project Proponent has obtained consent to
operate (CTO) dated 21/05/2021 by PPCB
under the Water (Prevention & Control of
pollution) Act, 1974, the Air (Prevention &
Control of Pollution) Act, 1981 with validity
upto 28/02/2022. The consent was not renewed
by PPCB, as the project proponent has carried
out expansion without obtaining EC.

ii.

The project proponent shall provide electromagnetic
flow meter at the outlet of the water supply, outlet of
STP and any pipeline to be used for re-using the treated
wastewater back into the system for flushing and for
horticulture purpose/green etc. and shall maintain a
record of readings of each such meter on daily basis.

Partially Complied.

e Mechanical-type flow meters were installed
at tube wells.

e Electromagnetic-type flow meters were
installed at the final outlet of STPs. Records
of the wastewater generation was
maintained.

e Flow-measuring system is not provided at
any pipeline for reusing the treated
wastewater back into the system for
flushing and for horticultural
purposes/green belts, etc. Records of the
wastewater reuse have not been maintained
by the project proponent.

iii.

The collected solid waste shall be segregated at site.
The recyclable solid waste shall be sold out to the
authorized vendors and the inert solid waste shall be
sent to the disposal facility. The Bio-degradable solid
waste shall be adequately treated as per the scheme
submitted by theproject proponent.Prior approval of
competent authority should be obtained, if required.

Not complied

e The project proponent has installed a
composter with a capacity of 500 kg/day
for  processing  biodegradable  waste
generated on the premises. However, the
composter was found to be non-functional,
and its physical condition suggested it had
not been used for a long time.

e The project proponent did not maintain
records for recyclable solid waste, inert
waste, or biodegradable solid waste.

e The mechanism for disposal of solid waste
was also not shared with the Joint
Committee.

iv.

Adequate & appropriate pollution control measures
should be provided to control fugitive emissions to be
emitted within the complex.

The project proponent has not developed
adequate plantation along the road side and also
along the premise periphery to control fugitive
emission.

Hazardous waste/E-waste should be disposed off as per
Rules applicable and with the necessary approval of the
Punjab Pollution Control Board.

Copy of the Authorization from PPCB not
provided

The used oil is generated from DG set, as
hazardous waste which is being sold to
authorized vendor, as informed by TDI’s
representative. However, no records were
shared to verify the same.

vi.

The approval of competent authority shall beobtained
for structural safety of the buildingsdue to earthquakes,
adequacy of fire-fighting equipment etc. As per
National Building Code including protection measures
from lightning.

All the necessary approvals have been obtained,
as informed by the TDI’s representative.

However, copy of the Fire NOC was not
provided, when asked for.




17

vii.

The green belt along the periphery of the plot shall
achieve attenuation factor conforming to the day and
night noisestandards prescribed for residential land use.
The open space inside the plot should be suitably
landscaped and covered with vegetation of indigenous
species /variety

The green belt provided by the project
proponent is not adequate.

viii.

Application of solar energy should be incorporated for
illumination of common areas lighting for gardens and
street lighting in addition to provision for solar water
heating

Partially Complied .

Solar Water Heaters were found installed in the
Wellington Heights 2 and Wellington Height
Extension projects of TDI

However, solar energy is not being used for
illumination of common areas; lighting for
gardens and street.

ix.

A report on the energy conservation measures
conforming to energy conservation norms should be
prepared incorporating details about machinery of air
conditioning, lifts, and lighting, building materials, R &
U Factors etc. andsubmitted to the respective Regional
office of MoEF, the Zonal Office of CPCB and the
SPCB/SEIAA in three months’ time.

Not complied

Separation of drinking water supply and treated sewage
supply should be done by the use of different colors.

Colour coding has not been implemented for
separation of Drinking water supply and treated
sewage supply.

Xi.

Fixtures for showers, toilet flushing and drinking
should be of low flow either by use of aerators or
pressure reducing devices or sensor-based control

Not complied

PART

—B - GENERAL CONDITIONS

Operational Phase and Entire life

The proponent shall upload the status of compliance of
the stipulated EC conditions, including results of
monitored data on their website and shall update the
same periodically. It shall simultaneously be sent to the
Regional Office of MoEF, the respective Zonal Office
of CPCB and the SPCB.

The criteria pollutant levels namely; PM2.5, PMI0,
S02, NOx, CO, Pb, Ozone (ambient air as well as stack
emissions) shall be monitored and displayed at a
convenient location near the main gate of the company
in the public domain

Not complied.

ii.

The Project Proponent shall adhere to the
commitments made in the EMP and Corporate Social
Responsibility and shall spend the amount as proposed
or at least minimum required to be spent under the
provisions of the company Act,1956, whichever is
higher.

No information provided by Project Proponent

3.2. Compliance of the conditions of Consent to Operate (CTO):

3.2.1 Compliance of the conditions of Consent to Operate (CTO) granted under Water

(Prevention & Control of Pollution) Act, 1974:
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The Project Proponent has been granted consent to operate (CTO) dated 21/05/2021 under

Water (Prevention & Control of pollution) Act, 1974 from the PPCB which was valid upto

28/02/2022 (Annexure-VI). The point-wise compliance of conditions of Consent to Operate
(CTO) granted by PPCB under the Water (Prevention & Control of Pollution) Act, 1974 was

verified by the joint committee and the non-compliances observed are given below in Table

2 and Table 3:

Table 2: Compliance of General Conditions of CTO granted under Water Act, 1974:

S. No

Water Consent General Conditions

Compliance Status(As on 16.12.2024)

3.

The industry shall ensure that the effluent
discharging through the authorized outlet shall
confirm to the prescribed standards as
applicable from time to time.

Not complied

The committee had taken sample from the operational
STPs and the analysis results indicate that these STPs
are not complying with prescribed norms.

The industry shall plant minimum of three
suitable varieties of trees at the density of not
less than 1000 trees per hectare all along the
boundary of the industrial premises.

Not complied

The committee observed that the project proponent has
not developed adequate plantation along the road side
and also their premise periphery.

The achievement of the adequacy and
efficiency of the effluent treatment plant
/pollution control devices/recirculation system
installed shall be the entire responsibility of
the industry.

The committee had taken samples from the operational
STPs and the analysis results indicate these STPs are
not complying with prescribed norms. No adequacy and
efficiency report has not been provided by the project
proponent.

The industry shall ensure that the Hazardous
Wastes generated from the premises are
handled as per the provisions of the
Hazardous Wastes (Management, Handling
and Trans boundary Movement) Rules, 2008
as amended time to time, without any adverse
effect on the environment, in any manner

Copy of the Authorization from PPCB not

The used oil is generated from DG set, as hazardous
waste which is being sold to authorized vendor, as
informed by TDTI’s representative. However, no records
were shared to verify the same.

The industry shall submit balance sheet of
every financial year to the concerned Regional
Office by 30™ June of every year.

No information provided by the Project Proponent.

The industry shall submit a yearly certificate
to the effect that no addition/up-gradation/
modification/ modernization has been carried
out during the previous year otherwise the
industry shall apply for the varied consent.

Not Complied

The project proponent has expanded the project area
without prior Environmental Clearance and without
obtaining consent to establish.

12.

The industry shall not change or alter the
manufacturing process (es) so as to change the
quality and/or quantity of the effluents
generated without the written permission of
the Board.

Not complied. The project proponent has expanded the
project area without prior Environmental Clearance and
without obtaining consent to establish.

13.

Any upset conditions in the plant/plants of the
factory, which is likely to result in increased
effluent and/or result in violation of the
standards lay down by the Board shall be
reported to the Environmental Engineer,
Punjab Pollution Control Board of concerned
Regional Office immediately failing which
any stoppage and upset conditions that come
to the notice of the Board/its officers, will be
deemed to be intentional violation of the

Not complied
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conditions of consent.

15. The industry shall for the purpose of | Partially complied
measuring and recording the quantity of water
consumed and effluent discharged, affix | TDI Township has provided four tube wells in their
meters of such standards and at such places as | premise for meeting water requirements. Further, the
approved by the Environmental Engineer, | committee observed that a mechanical type water meter
Punjab Pollution Control Board of the | were installed instead of an Electromagnetic type flow
concerned Regional Office. meter at water abstraction points, and a record of the

same was maintained.

However, the project proponent has not provided water
meters on the pipelines through which the treated
wastewater is utilized for flushing purposes, irrigation
of land area developed as per karnal Technology, lawns
/landscaping and other activities etc. The Project
proponent has not maintained the proper records of
reading of water meters consumption and discharge.

16. The industry shall maintain record regarding | Partially Complied
the operation of effluent treatment plant i.e.
record of quantity of chemicals and energy | Records of STP sludge is not maintained by operator,
utilized for treatment and sludge generated | however, the STP operator has maintained record of
from treatment so as to satisfy the Board | chemical consumption
regarding regular and proper operation of
pollution control equipment.

17. The industry shall provide online monitoring | The Project Proponent has installed online effluent
equipments for the parameters as decided by | monitoring system at final outlet of STPs for measuring
concerned Regional Office with the effluent | pH, TSS, COD, BOD and but it is not connected to
treatment / Air pollution control devices | PPCB, CPCB server as informed by the project
installed, if applicable. proponent.

21 The industry shall obtain and submit | No Information provided by Project Proponent.
insurance cover as required under the public
Liability Insurance Act,1991.

24 The industry shall provide electromagnetic | Partially Complied
flow meters at the source of water supply, at | The project proponent has installed mechanical Type
inlet/outlet of Effluent Treatment Plant within | water meter at water supply source. However, the
one month and shall maintain the record of the | Electromagnetic flow meters were installed inlet and
daily reading and submit the same to the | outlet of ETP.
concerned Regional Office by the 5" of the
following month.

36 The industry shall make proper disposal of the | Not Complied.

effluent so as to ensure that no stagnation
occurs inside and outside the industrial
premises during rainy season and no demand
period.

At the time of visit, committee interacted with the
residents of the TDI township and they informed that as
some areas of the township lies in the low lying area,
hence, during the rainy season the water stagnation may
not be ruled out.

Table 3: Compliance of Special Conditions of CTO granted under Water Act, 1974:

S.No

Water Consent Special Conditions

Compliance Status (As on 16.12.2024)

The Consent to operate granted under water
(Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act,
1981 for 598 flats, 390 dwelling units,60 SCO
and 28 Booths is only valid for the part of project
for which Environmental Clearance has already
been granted to the project proponent.

Consent to operate was valid upto 28/02/2022.
Applied for renewal, but not granted by PPCB.
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The promoter company shall obtain revised
Environmental Clearance from the competent

Not complied.

Promoter company has not obtained revised

further construction activities in the area for
which Environmental Clearance has not been
obtained, till the promoter company obtains
revised Environmental Clearance for the
complete project.

authority due to increase in the total area of the | Environmental Clearance from the competent
project from 230.09 acres to 290.097 acres and | Authority.

submit same to the board within 6 months.

The promoter company shall not carry out any | Not complied.

At the time of the visit, the joint committee
observed that the construction activities in the
newly added area were being carried out bythe
promoter company and the individual plot owners.

The promoter company shall not allow any
occupancy in the part of the project for which
Environmental Clearance has not been obtained

Not complied.

At the time of visit, the committee observed that
occupancy in new expanded area of the project has
been given by the project Proponent.

The promoter company shall use its treated waste
water for only dual plumbing, gardening and
construction activities and shall not dispose the
treated domestic effluent by any other mode of
disposal.

Not complied

The committee observed that the dual plumbing
facility has not been established in their premises;
the treated wastewater is mainly used for plantation
areas developed as per Karnal technology and
gardening areas.

The promoter company shall complete all work
as per its letter dated 22.04.2021 submitted to
Regional Office, Mohali, well before 15.06.2021
and submitted compliance of the same to the
board.

Information not provided by Project Proponent.

The promoter company shall comply with
provisions of Solid Waste Management Rules,
2016.

Not complied

e The project proponent has installed a
composter with a capacity of 500 kg/day for
processing biodegradable waste generated on
the premises. However, the composter was
found to be non-functional, and its physical
condition suggested it had not been used for a
long time.

e The project proponent did not maintain records
for recyclable solid waste, inert waste, or
biodegradable solid waste.

The Project Proponent has been granted consent to operate (CTO) dated 21/05/2021 under
Air (Prevention & Control of Pollution) Act, 1981 from the PPCB which is valid upto
28/02/2022 (Annexure-VII). The point wise compliance of conditions of Consent to
Operate granted under the Air (Prevention & Control of Pollution) Act, 1981 was verified by
the Joint Committee and the non-compliances observed are given below in Table 4 and

Table 5:

Table 4: Compliance of General Conditions of CTO granted under Air Act, 1981:

| S.No. | Air Consent General Conditions | Compliance Status (As on 16.12.2024)
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The industry shall not discharge any fugitive
emissions. All gases shall be emitted through a
stack of suitable height, as per the norms fixed by
the Board from time to time.

Partially Complied
All DG sets are equipped with acoustic enclosures.

The joint committee observed that the four DG sets
( 02 of capacity 625 KVA and 02 of capacity 250
KVA) are not provided with adequate stack height as
per prescribed norms.

The industry shall discharge all gases through a
stack of minimum height as specified in the
following standards laid down by the Board Stack
height for diesel generating sets.

Not Complied

The joint committee observed that the four DG sets
( 02 of capacity 625 KVA and 02 of capacity 250
KVA) are not provided with adequate stack height as
per prescribed norms.

12

The industry will provide canopy and adequate
stack with the D.G sets so as to comply with the
provision of notification No GSR-371 E dated
17-5-2002(amended from time to time) issued by
MOEF under Environment (Protection) Act,
1986.

Partially complied
All DG sets are equipped with acoustic enclosures.

The joint committee observed that the four DG sets
(02 of capacity 625 KVA and 02 of capacity 250
KVA) are not provided with adequate stack height as
per prescribed norms.

14

The industry shall submit balance sheet of every
financial year to the concerned Regional Office
by 30th June of every year

No Information provided by the Project Proponent.

15

That the industry shall submit a yearly certificate
to the effect that no addition / up-gradation/
modification/ modernization has been carried out
during the previous year otherwise the industry
shall apply for the varied consent.

Not Complied

The project proponent has expanded theproject area
without prior Environmental Clearance and without
obtaining consent to establish.

17

The industry shall ensure that the Hazardous
Wastes generated from the premises are handled
as per the provisions of the Hazardous Waste
(Management, Handling and Transboundary
Movement) Rules, 2008, without any adverse
effect on the environment, in any manner.

Copy of the Authorization from PPCB not
provided.

The used oil is generated from DG set, as hazardous
waste which is being sold to authorized vendor, as
informed by TDI’s representative. However, no
records were shared to verify the same.

19

The industry shall plant minimum of three
suitable varieties of trees at the density of not less
than 1000 trees per hectare all along the boundary
of the industrial premises.

Not complied

The committee observed that the project proponent
has not developed adequate plantation along the road
side and also their premise periphery.

41

The Industry shall ensure that its production
capacity does not exceed the capacity mentioned
in the consent and shall not carry out any
expansion without the prior permission / NOC of
the Board

Not Complied. The project proponent has expanded
the project area without prior Environmental
Clearance and without obtaining consent to establish.

Table 5: Compliance of Special Conditions of CTO granted under Air Act, 1981:

S.No

Air Consent Special Conditions

Compliance Status (As on 16.12.2024)

The Consent to operate granted under water
(Prevention & Control of Pollution) Act, 1974 and
Air (Prevention & Control of Pollution) Act, 1981
for 598 flats, 390 dwelling units,60 SCO and 28
Booths is only valid for the part of project for
which Environmental Clearance has already been

Consent to operate was valid upto 28/02/2022.
Applied for renewal but not granted by PPCB.
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granted to the project proponent.

2. The promoter company shall obtain revised | Not complied

Environmental Clearance from the competent | Promoter company has not obtained revised

authority due to increase in the total area of the | Environmental Clearance from the competent

project from 230.09 acres to 290.097 acres and | Authority.

submit same to the board within 6 months.

3. The promoter company shall not carry out any | Not complied

further construction activities in the area for which | At the time of the visit, thecommittee observed that

Environmental Clearance has not been obtained, | the construction activities in the new added area

till the promoter company obtains revised | were being carried out bythe promoter company

Environmental Clearance for the complete project. | and the individual plot owners.

4 The promoter company shall not allow any | Not complied.
occupancy in the part of the project for which | At the time of visit, the committee observed that
Environmental Clearance has not been obtained occupancy in new expanded area of the project has
been given by the project Proponent.
5 The promoter company shall use its treated waste | Not complied
water for only dual plumbing, gardening and | The committee observed that the dual plumbing
construction activities and shall not dispose the | facility has not been established in their premises;
treated domestic effluent by any other mode of | the treated wastewater is mainly used for plantation
disposal. areas developed as per Karnal technology and
gardening areas.
7 The promoter company shall complete all work as | Information not provided by Project Proponent.

per its letter dated 22.04.2021 submitted to

Regional Office, Mohali, well before 15.06.2021

and submitted compliance of the same to the board.

8 The promoter company shall comply with | Not complied

provisions of Solid Waste Management Rules,

2016. e The project proponent has installed a
composter with a capacity of 500 kg/day for
processing biodegradable waste generated on
the premises. However, the composter was
found to be non-functional, and its physical
condition suggested it had not been used for a
long time.

e The project proponent did not maintain records
for recyclable solid waste, inert waste, or
biodegradable solid waste.

4.0. Other Findings /Observations of the Joint Committee:

1.

The Project Proponent has obtained a partial completion certificate for an area of

127.03 acres out of a total project area of 299.326 acres located at Sectors 74A, 116,
117, 118, and 199 in Mohali from the Greater Mohali Area Development Authority
(GMADA). The completion certificate records show that about 41% area of the

proposed schemehas been completed by the project proponent. At the time of the

visit, the committee observed that construction of individual plots and group housing

scheme in the area expanded without obtaining environmental clearance (EC) was

under progress.
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2. The joint committee also visited the project area expanded by the project proponent
without obtaining Environmental Clearance and observed that the applicant’s house is
also located in this expanded area. The sewage from this area is conveyed to the

existing STP of 1.3MLD capacity for its treatment.

3. TDI Township has provided four tube wells in their premise for meeting water
requirements. However, the Project Proponent has not obtained NOC/permission from
the Punjab Water Resources Development Authority (PWRDA) for abstraction of

ground water from tube wells, as applicable for such projects.

4. The total installed capacity of existing 03 STPs, operating capacity and its utilization

capacity in their premise treatment plants is presented in the following Table :

Name & addresses | Date of Visit Treatment Installed Operating Capacity Status
of STPs process capacity (KLD) | capacityKLD Utilization

(Avg of | (%)

Nov,2024)
100 KLD STP sector | Dec.03,2024 MBBR 100 43 43 Operational
119
1.3 MLD STP at | Dec.03,2024 SBR 1300 550 42 Non operational
sector 118 at the time of

visit.

STP 2.5 MLD capacity | Dec.03,2024 SBR 2500 699 28 Operational
Total combined capacity of STPs as on 03/12/2024 3900 1292 33

5.0. Action taken by State Level Environment Impact Assessment Authority Punjab
(SEIAA):

State Level Environment Impact Assessment Authority Punjab (SEIAA) had issued
directions to M/s TDI Infratech under section 5 of E(P) Act, 1986 for violation with regard to
carrying out expansion of Mega residential project namely TDI Township located at Sector
74A, 92, 116,117,118,119, District SAS Nagar (Punjab) vide letter No
SEIAA/MS/2023/MS136 dated 08/01/2024. The copy of directions is enclosed as Annexure-
VIIL

Further, State Environment Impact Assessment Authority Punjab (SEIAA) had issued
directions under section 5 of E(P) Act, 1986 separately to Member Secretary, Punjab Pollution
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Control Board to initiate action against the responsible persons of M/s TDI Infratech limited
located at Sector 74A, 92, 116,117,118,119, District SAS Nagar (Punjab) vide letter No.
SEIAA/2023/MS-140 dated 01.01.2024. The copy of directions is enclosed as Annexure-IX.

6.0 Action taken by Punjab Pollution Control Board (PPCB):

Punjab Pollution Control Board (PPCB) during routine monitoring from time to time found
that TDI City is violating the Environment Impact Assessment (EIA) notification dated
14.09.2006 and carried the expansion of the project without the prior permission. PPCB has
initiated criminal prosecution under section 5 of E(P) Act,1986 for violation for carrying out
expansion of Mega residential project namely TDI Township located at Sector 74A, 92,
116,117,118,119, District SAS Nagar (Punjab).

PunjabPollution Control Board (PPCB) had issued directions under section 5 of E(P)
Act, 1986 not to carry out any construction activity in the additional area added without the
prior permission.

The Geo-tagged Photographs taken during site visit dated 03.12.2024, 16.12.2024) is attached

as Annexure-X

7.0 Conclusion and Suggestions:

A. It was alleged in the letter petition that “Developer of TDI City Mohali, Sector 118 has
not provided requisite infrastructure with regard to sewage from in the said project and
no STP has been constructed. Further sewerage nearby unauthorized colony is being
diverted towards said project which is collected there and has created a large dirty pond
as a result whereof water and air pollution is being caused causing damage to

b}

environment and also health hazards to local people.’

In this regard, the investigation carried out by the Joint Committee by visiting the site and

collecting relevant information revealed that:

Al. The project proponent has installed three Sewage Treatment Plants (STPs) based on
biological process followed by tertiary treatment systems (Filtration, chlorination and UV

system) for treatment of the domestic waste water, as per following details:

i.  One STP of 100 KLD capacity (Sector 119) based on MBBR Technology
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ii. 02 STPs of capacities 1.3 MLD (Sector 118), 2.5 MLD (Sector 117) based on
SBR Technology.

However, the analysis results of the samples collected from 02 operational Sewage

treatment plants (100 KLD STP located at Sector 119 and ii) 2.5 MLD STP located at
Sector 117) indicated that:

e The STP of 100 KLD capacity was found non-complying with regard to
Biochemical Oxygen Demand (13 mg/l > prescribed limit 10 mg/l), Total
Nitrogen (24.86 mg/l > prescribed limit 10 mg/l) and Fecal coliform (22x10°
MPN/100 ml > prescribed limit 100 MPN/100 ml)w.r.t. standards prescribed by
Hon'ble
NGT

e The STP of 2.5 MLD capacity was found non complying with regard to Total
Suspended Solid ( 35 mg/l > prescribed limit 20 mg/l), BOD (16 mg/l >
prescribed limit 10 mg/l ,Total Nitrogen (23.03 mg/l > prescribed limit 10 mg/I)
and Faecal Coliform (54x10° MPN/100 ml against prescribed limit 100 MPN/100
ml)w.r.t. standards prescribed by Hon'bleNGT

It is therefore recommended toupgrade/operate the STPs adequately including
installation of a chlorination stage in the STPs, to ensure that faecal coliform and other
parameters remain within prescribed limits before discharging the treated waste water

for plantation and gardening purpose.

A2: The stagnation is being caused by the untreated waste water coming from Green
Enclave, a colony in the nearby village Daun Majara. This untreated waste water in
stagnated in a plot owned by another builder namely Emmar Group, which is located
behind TDI Project/Applicant’s house. TDI group have constructed a boundary wall

around their premises to prevent water seepage from the undeveloped land

It is suggested that the necessary action be taken by PPCB with regard to diversion of
untreated waste water by Green Enclave in the vacant land of M/s EMMAR Group
located behind TDI Project.

. The various non-compliances were found with regard to the compliance of the conditions
of Environmental clearance and the consent to operate granted to the project proponent by

SEIAA and PPCB respectively, as summarized in Table 2 to Table 5. PPCB to ensure
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compliance of the conditions of EC and CTO, by the project Proponent in a time bound

manner.

C. The Project proponent namely TDI, shall obtain NOC from the Punjab Water Resources
Development Authority (PWRDA) for abstraction of ground water from tube wells, for

groundwater extraction.

D. The Project proponent shall provide water meters on the pipelines through which the
treated wastewater is utilized for flushing purposes, irrigation of land area developed as
per karnal Technology, lawns /landscaping and other activities etc. The Project proponent

shall maintain the record of the treated water reuse for various activities.

E. The Project Proponent shall install electromagnetic type flow meters on all tube wells and

a record of the same has to be maintained.

F. The project proponent shall provide adequate facilities for handling of solid waste
generated in the township to ensure compliance with provisionsof the Solid Waste

Management Rules, 2016.

G. The Project Proponent must stop construction activities and prevent occupancy in any

part of the project for which Environmental Clearance has not yet been obtained.

The above factual report of the Joint Committee along with compliance report of the
conditions of Environmental Clearance and Consent to Operate, in compliance to the orders
of Hon’ble NGT, is being submitted for consideration, which may kindly be taken on record.

The Joint Committee shall abide with further directions of the hon’ble NGT, in this matter.

Jagelich
. Gurmeet Kumar Er. Rantej Sharma, Er. Jagdish PrasadMeena
R.O Mohali, PPCB Sc. ‘D’,CPCB, RD Chandigarh

Naib-Tehsildar, Mohali

Date: January 10, 2025
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Item No.06 Court No. 2

BEFORE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1084 /2024

Vijay KumarPathania Applicant(s)

Versus

State of Punjab Respondent(s)

Date of hearing: 08.11.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicants:  None

ORDER

1. Vijay Kumar Pathania, resident of GL 200, TDI City, Sector 118,
Mohali State of Punjab has sent a letter petition dated 11.01.2024
complaining about non compliance of environmental laws with regard to
construction of Sewerage Treatment Plant and discharge of sewage on
open land and this letter petition has been registered as Original
Application under Sections 14 and 15 of National Green Tribunal Act,
2010 (hereinafter referred to as ‘NGT Act, 2010’) in exercise of suo-moto
jurisdiction in view of law laid down by Supreme Court in Municipal
Corporation of Greater Mumbai Versus Ankita Sinha and Others,

(2022) 13 SCC 401.

2. Complainant has said that Developer of TDI City Mohali, Sector
118 has not provided requisite infrastructure with regard to sewage from

in the said project and no STP has been constructed. Further sewerage
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nearby unauthorized colony is being diverted towards said project which
is collected thereat and has created a large dirty pond as a result whereof
water and air pollution is being caused causing damage to environment

and also health hazards to local people.

3. Allegations contained in this letter petition in our view, give rise to
a substantial question relating to environment arising out of
implementation of enactments mentioned in Schedule 1 of NGT Act, 2010
but before proceeding further in the matter we find it appropriate to verify
the facts and for this purpose we constitute a Joint Committee
comprising District Magistrate, Mohali; Punjab State Pollution Control

Board; and, Central Pollution Control Board.

4. Central Pollution Control Board shall be the Nodal Authority for co-

ordination and compliance of this order.

5. Above Committee shall visit the site, collect relevant information
and also find out whether conditions of environmental
clearance/consent, as the case may be, have been complied with by the

developer or not and submit a factual report within one month.

6. List for further hearing on 12.12.2024.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

November 08, 2024
Original Application No. 1084 /2024
M
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STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, PUNJAB
MINISTRY OF ENVIRONMENT, FORESTS & CLIMATE CHANGE, GOVERNMENT OF INDIA

/0 Punjab Pollution Control Board,
Vatavaran Bhawan, Nabha Road,
Patiala - 147 001

Telefax:- 0175-2215802

P

No. SEIAA2018/ )7 Dated: /- /* 7
To

M/s Taneja Developers & Infrastructure Ltd.,

SCO 51-52, TDI City 118, Mohall

Subject: Environmental Clearance under EIA notification dated
14.09.2006 for construction of a housing project namely
‘TDI Township' at sector 117-118, Vill. Ballomajra, Distt.
S.A.S. Nagar by M/s Taneja Develpers & Infrastructure Ltd.

This has reference to your application for obtaining Environmental
Clearance under EIA notification dated 14.09.2006 for construction of a housing
project namely TDI Township' at Sector 117-118, Vill. Ballomajra, Distt. S.A.S.
Nagar and subsequent presentation given before the State Level Expert Appraisal
Committee (SEAC) for seeking prior environmental clearance for subject cited
project as required under the EIA Notification, 2006. The proposal has been
appraised as per procedure prescribed under the provisions of EIA Notification
‘dated 14.09.2006 on the basis of the mandatory documents enclosed with the
application viz., Form-1, 1-A, conceptual plan & EIA report and the additional
clarifications furnished in response to the observations of the SEAC.

It is inter-alia noted that the proposal Involves construction of a
housing project namely TDI Township' at Sector 117-118, Vill. Ballomajra, Distt.
S.AS. Nagar. The total piot area is 230.034 acres having total built up area
2,86,135 sqgm. The permission for change of land use has been granted by
Department of Town & Country Planning Punjab vide memo no. 18/117/2006-
SHG2/12779 dated 22.12.2006 for an area measuring 131.618 acres, vide memo
no. 890B/CTP (Pb)/SP-432(M) dated 12.11.2008 for an area measuring 53.4
acres, vide memo no. 6421/CTP (Pb)/SP-432(M) dated 12.08.2009 for an area
measuring 24.868 acres, vide memo no. 4269/CTP (Pb)/SP-432(M) dated
01.06.2010 for an area measuring 45,56 acres, vide memo no. 172/CTP (Pb)/SP-
432(M) dated 12.01.2011 for an area measuring 11.83 acres, vide memo no.
1825/CTP (Pb)/SP-432(M) dated 28.?2.2(]13 for an area measuring 14.44 acres,

.

)

L
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vide memo no. 1604/CTP (Pb)/SP-432(M) dated 13.03.2014 for an area
measuring 38.05 acres, vide memo no. 1962/CTP (Pb)/SP-432(M) dated
31.03.2014 for an area measuring 4.2125 acres. The total population of the
township will be 36859 persons, Total domestic water demand for the project will
be 3992 KLD which will met through ground water. The total wastewater
generation from the project is 3194 KLD, which will be treated in a STP of 3.2
MLD capacity within the project premises. In summer season, 1188 KLD will be
used for flushing, 728 KLD will be used for horticulture demand and remaining
1278 KLD will be disposed off into the sewer. In winter season, 1188 KLD will be
used for flushing, B8 KLD will be used for horticulture demand and remaining
1918 KLD will be disposed off into the sewer. In rainy season, 1188 KLD will be
used for flushing and remaining 2006 KLD will be disposed off into the sewer.
GMADA vide memo no. GMADA-D.E.(PH-1)-2014/349 dated 24.01.2014 has
intimated that GMADA will account for the water supply deamand and sewerage
load for the project, while designing the trunk services, to be laid by GMADA on
the peripheral grid roads of Mohall master plan and connection will allowed only
after these services are commissioned in due course of time. Green area of
31.955 acres is available with the Township,

The total quantity of solid waste to be generated from the proposed
project has been estimated as 14164 Kg/day, The solid waste will be segregated
to biodegradable and non-biodegradable waste and will be managed as per MSW
Rules, 2000. Biodegradable waste shall be disposed-off to the designated site of
MC. The recyclable inorganic waste shall be sold to local resellers. The sludge
from the sewage treatment plant will be used as manure in green area inside the
township. GMADA vide memo no, GMADA-D.E.(PH-1)-2014/349 dated 24.01.2014
has intimated that the Department of Local Govt. (Pb) has also considered the
guantity of garbage generated from this project while calculating the capacity of
Common Solid Waste Management Facility for GMADA, The Ministry of Road
Transport and Highways, Govt. of India vide Iletter no. NH-
12017/926/2010/Pb/NH-1 dated 10.03.2011 has granted permission of access to
Private property of M/s TDI at km 10.50 (LHS) of NH-21 at village Ballu Majra,
Mohali. The e-waste is handled and managed as per the E-waste (Management &
Handling) Rules, 2011. The total load of electricity required for proposed project Is
16 MW which will be supplied by PSPCL. The project proponent has proposed to
install D.G sets are proposed with Igbuilt acoustic enclosure for backup power
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supply. Solar mixed street lighting has been proposed for the conservation of
energy and LED lights shall be used for lighting, about 475 KWHD will be saved.

The implementation of the Corporate Soclal Responsibility will be
responsibllity of Project incharge. Following activities will be undertaken under
Corporate Social Responsibility activities.

i) Repair of the roads In the near by villages -Rs. 10, 00,000.00

ii) Toilets for girls in the nearby by schools - Rs. 10,00,000.00

iy The company has already paid Rs. 2042 Lac In Social Infrastructure
fund & Social Security Fund

During construction phase, Rs. 13 lacs will be incurred for
implementation of EMP as capital cost and Rs.22.50 Lacs will be incurred as
recurring cost. During operation phase, Rs. 5.72 Croes will be incurred for
implementation of EMP as capital cost and Rs.20 Lacs will be incurred as recurring
cost. Cost of monitoring during construction phase will be Rs 5.90 lacs/annum
and during operation phase, the cost of monitoring will 6,90 lacs/annum.,

The case was considered by the SEAC In its 97" meeting held on
28.07.2014, wherein, the SEAC issued ToR to the project proponent vide letter
no. 2488 dated 14.08.2014, Thereafter, the project proponent vide letter dated
(05.05.2015 submitted the EIA report, which was considered by the SEAC in its
117" meeting held on 20.05.2015, Lastly, the case was considered by the SEAC in
its 126" meeting held on 21.08.2015, wherein, the Committee awarded 'Silver
Grading' to the project proposal and decided to forward the case to the SEIAA
with the recommendation to grant environmental clearance to the project
propanent subject to certain conditions in addition to the proposed measures.

Thereafter, case was considered by the SEIAA In its 91" meeting
held on 10.09.2015, wherein, the Authority noted that the case stands
recommended by SEAC and the Committee awarded ‘Silver Grading’ to the
project proposal. Therefore, the Authority decided to grant environmental
clearance to the project proponent for development of the project namely DI
| Township' In an area of 230.034 acres having total built up area 2,86,135 sgm in
the revenue estate of Village Ballomajra Majra, District S.A.S. Nagar, Punjab,
subject to the conditions as proposed by the SEAC in addition to the proposed
measures. Accordingly, SETAA, Punjgh hereby accords necessary environmental
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clearance for the above project under the provisions of EIA Notification dated
14.09.2006 and its subsequent amendments, subject to strict compliance of terms
and conditions as follows:

()

(il)

(iir)

(iv)

(v)

(M
(i)

(]

(W)

Pre-Construction Phase

"Consent to establish” shall be obtained from Punjab Pollution Control
Board under Air (Prevention & Control of Pollution) Act, 1981 and Water
(Prevention & Control of Pollution) Act, 1974 and a copy of the same shall
be submitted to the Ministry of Environment & Forests / State Level
Environment Impact Assessment Authority before the start of any
construction work at site,

All required sanitary and hygienic measures should be in place before
starting construction activities and to be maintained throughout the
construction phase,

A first aid room will be provided in the project both during construction and
operation phase of the project.

The approval of competent authority shall be obtained for structural safety
of the buildings due to earthquakes, adequacy of fire fighting equipments
etc. as per National Building Code including protection measures from
lightning.

Provision shall be made for the housing of construction labour within the
site with all necessary infrastructure and facilities such as fuel for cooking,
maobile toilets, mobile STP, disposal of waste water & solid waste in an
environmentally sound manner, safe drinking water, medical health care,
créche etc. The housing may be in the form of temporary structures to be
removed after the completion of the project.

Construction Phasea:

All the topsoll excavated during construction activities should be stored for
use in horticulture / landscape development within the project site.

Disposal of muck during construction phase should not create any adverse
effect on the neighbouring communities and be disposed off after taking
the necessary precautions for general safety and health aspects of people
with the approval of competent authority.

Construction spolls, including bituminous material and other hazardous
material, must not be allowed to contaminate watercourses and the dump
sites for such material must be secured, so that they should not leach into
the groundwater.

Construction/provision of the STP, tubewell, DG Sets, Utilities efc,
earmarked by the project proponent on the layout plan, should be made in
the earmarked area only. In any case the position/location of these utilities
should not be changed later-on

18



)

(vi)

(vif)

(i)
(Ix)
(x)

(i)

(xii)

(i)

33

Tanejs Devalpers B Infrastrocture Lid. TD! Township at sector 117- 118 Yl Ballomajra, Distl. 5.4.5. Magar

Vehicles hired for bringing construction material to the site and other
machinery to be used during construction should be in good condition and
should conform to applicable air and noise emission standards.

Ambient noise levels should conform to prescribed standards both during
day and night. Incremental pollution loads on the ambient air and noise
quality should be closely monitored during construction phase.

Fly ash should be used as construction material in the construction as per
the provisions of Fly Ash Notification of September, 1999 and as amended
on August, 2003 and notification No. S.0. 2804 (E) dated 03.11,2009 (This
condition is applicable only if the project is within 100 Km of Thermal
Power Station).

Ready mixed concrete should be used in bullding construction as far as
possible.

Water demand during construction should be reduced by use of premixed
concrete, curing agents and other best practices.

The project proponent shall adopt dual plumbing system for reuse of
treated wastewater for flushing system & HVAC etc

Fixtures for showers, tollet flushing and drinking should be of low flow
either by use of aerators or pressure reducing devices or sensor based
control.

Adequate steps shall be taken to conserve energy by limiting the use of
glass, provision of proper thermal insulation and taking measures as
prescribed under the Energy Conservation Building Code.

The approval of competent authority shall be obtained for structural safety
of the buildings due to earthquakes, adequacy of fire fighting equipments
gtc. as per National Building Code including protection measures from
lightning.

(xiv) The diesel generator sets to be used during construction phase should be

(xv)

of low sulphur diesel type and should conform to the provisions of
Environment (Protection) Act, 1986 prescribed for air and noise emission
standards.

The project proponent will provide dual plumbing system for reuse of
treated wastewater for flushing/ HVAC purposes etc. and colour coding of
different pipe lines carrying water/wastewater/ treated wastewater as
follows:

a. Fresh water: Blue
b. Untreated wastewater: Black
C. Treated wastewater: Green

(for reuse)

d. Treated wastewater: Yellow
(for discharge)

e Storm water: Orange

(xvi) The installation of sewage treatment plant (STP) and adequacy of disposal

system should be certified by ﬁunjab Pollution Control Board and a report
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in this regard should be submitted to the Ministry of Environment &
Forests/State Level Environment Impact Assessment Authority before the
project is commissionad for operation.

Chute system shall be provided for collection of domestic sofid waste as
proposed by the project proponent. The solid waste generated should be
properly collected.

Operation Phase and Entire Life

"Consent to operate” shall be obtained from Punjab Pollution Control Board
under Air (Prevention & Control of Pollution) Act, 1981 and Water
(Prevention & Control of Pollution) Act, 1974 and a copy of the same shall
be submitted to’ the Ministry of Environment & Forests / State Level
Environment Impact Assessment Authority at the time of start of operation.

The project proponent shall discharge not more than 1278 KLD wastewater
into sewer during summer season, 1918 KLD wastewater into sewer during
winter season and 2006 KLD wastewater into sewer during ralny season.

The project proponent shall provide electromagnetic flow meter at the
outlet of the water supply, outiet of the STP and any pipeline to be used
for re-using the treated wastewater back into the system for flushing and
for horticulture purpose/green etc. and shall maintain a record of readings
of each such meter on daily basis.

The position / location of the STP, tubewell, DG Sets, Utilities etc, installed
by the project propanent as per the provisions made in the fayout plan,
should not be changed later-on under any circumstances.

Rainwater harvesting for rooftop run-off should be Iimplemented, Before
recharging the rooftop run-off, pretreatment must be done to remove
suspended matter, oll and grease, However, run off from gardens/green
area/roads/pavements may also be connected with the ground water
recharging system after adeguate treatment as per the CGWA guidelines.

The collected solid waste should be segregated at site. The recyclable solid
waste shall be sold out to the authorized vendors and inert waste shall be
sent to disposal facility. The Bio-degradable solid waste shall be adequately
treated as per the scheme submitted by the project proponent. Prior
approval of competent authority should be obtained, if required.

Adequate & appropriate pollution control measures should be provided to
control fugitive emissions to be emitted within the complex.

Hazardous waste/E-waste should be disposed off as per Rules applicabie
and with the necessary approval of the Punjab Pollution Control Board.

Incremental pollution loads on the ambient air quality, noise and water
quality. should be periodically monitored.

Traffic congestion near the entry and exit points from the roads adjoining
the proposed project site must be avoided. Parking should be fully
internalized and no public space should be utilized.

The approval of competent authority shall be obtained for structural safety
of the bulldings due to earthquakes, adeguacy of fire fighting equipments
21
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etc. as per National Bullding Code Including protection measures from
lightning.

Adequate treatment facility for drinking water shall be provided, if required.

The green belt along the periphery of the plot shall achieve attenuation
factor conforming to the day and night noise standards prescribed for
residential land use. The open spaces inside the plot should be suitably
landscaped and covered with vegetation of indigenous species/variety.

The project proponent should take adequate and appropriate measures to
contain the ambient air quality within the prescribed standards. The
proposal regarding mitigation measures to be taken at site should be
submitted to the Ministry of Environment & Forests/ State Level
Environment Impact Assessment Authority within three months.

Application of solar energy should be incorporated for illumination of
common areas, lighting for gardens and street lighting in addition to
provision for solar water heating.

A report on the energy conservation measures conforming to energy
conservation norms finalized by Bureau of Energy Efficiency should be
prepared incorporating detalls about machinery of air conditioning, lifts,
lighting, bullding materials, R & U Factors etc. and submitted to the
respective Regional office of MoEF, the Zonal Office of CPCB and the
SPCB/SEIAA in three months time.

Environmental Management Cell shall be formed during operation phase
which will supervise and monitor the environment related aspects of the
project.

Ambient noise levels should conform to prescribed standards both during

day and night. Incremental pollution loads on the ambient air and nolse
quality should be closely maonitored during construction phase.

Separation of drinking water supply and treated sewage supply should be
done by the use of different colors.

Fixtures for showers, toilet flushing and drinking should be of low flow
either by use of aerators or pressure reducing devices or sensor based
control.

Pre-Construction Phase

This environmental clearance will be valid for a period of five years from
the date of its issue or till the completion of the project, whichever is
earlier.

The environmental safeguards contained in the application of the promoter
/ mentioned during the presentation before State Level Environment
Impact Assessment Authority/State Expert Appraisal Committee should be
implemented in letter and spirit.

All other statutory clearances such as the approvals for storage of diesel

from Chief Controller of Explosives, Fire Department, Civil Aviation
Department, Forest (Conservation) Act, 1980 and Wildlife (Protection) Act,
2z
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1972 etc. shall be obtained, by project proponents from the competent
authorities including Punjab Pollution Control Board and from other
statutory bodies as applicable, The project proponent shall also obtain
permission from the NBWL, if applicable.

The project proponent should advertise in at least two local newspapers
widely circulated in the region, one of which shall be in the vernacular
language Informing that the project has been accorded environmental
clearance and copies of clearance letters are available with the Punjab
Pollution Control Board. The advertisement should be made within seven
days from the day of issue of the clearance letter and a copy of the same
should be forwarded to the Regional Office, Ministry of Environment &
Forests, Chandigarh and SEIAA, Punjab.

These stipulations would be enforced among others under the provisions of
Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention &
Control of Pollution) Act, 1981, Environmental (Protection) Act, 1986, the
Public Liability (Insurance) Act, 1991 and EIA Notification, 2006.

The project proponent shall obtain permission from the CGWA for
abstraction of groundwater & digging of borewell(s) and shall not abstract
any groundwater without prior written permission of the CGWA, even if any
borewell(s) exist at site

The project proponent shall comply with the conditions imposed by the
Competent Authority while granting CLU vide letter no. 13157 dated
16.09.2013.

A copy of the clearance letter shall be sent by the proponent to concerned
Panchayat, Zilla Parishad/ Municipal Corporation, Urban local body and the
local NGO, if any, from whom suggestions / representations, if any, were
received while processing the proposal. The clearance letter shall also be
put on the website of the Company by the proponent.

The State Environment Impact Assessment Authority, Punjab reserves the
right to add additional safeguards/ measures subsequently, If found
necessary, and to take action including revoking of the environmental
clearance under the provisions of the Environmental (Protection) Act, 1986,
to ensure effective implementation of the suggested safeguards/ measures
in a time bound and satisfactory manner.

Any appeal against this environmental clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under
Section 16 of the National Green Tribunal Act, 2010.

Construction Phase

The environmental safeguards contained in the application of the promoter
/ mentioned during the presentation before State Level Environment
Impact Assessment Authority/State Expert Appraisal Committee should be
implemented in letter and spirit.

The entire cost of the environmental management plan (i.e. capital cost as
well as recurring cost) will continue to be borne by the project proponent
until the responsibility of environmental management plan is transferred to
the occupier/residents sodety under proper MOU after obtaining prior
permission of the Punjab Pellution Control Board.
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The project proponent shall also submit six monthly reports on the status
of compliance of the stipulated EC conditions including results of monitored
data (both in hard copies as well as by mail) to the respective Regional
office of MoEF, the Zonal Office of CPCB, the SPCB and SEIAA, Punjab.

Officials from the Regional Office of Ministry of Environment & Forests,
Chandigarh | State Level Environment Impact Assessment Authority / State
Level Expert Appraisal Committee / Punjab Pollution Control Board who
would be monitoring the implementation of environmental safeguards
should be given full cooperation, facilities and documents / data by the
project proponents during their inspection. A complete set of all the
documents submitted to State Environment Impact Assessment Authority
should be forwarded to the CCF, Regional Office of Ministry of Environment
& Forests, Chandigarh and State Level Environment Impact Assessment
Authority, Punjab.

In the case of any change(s) in the scope of the project, the project would
require a fresh appraisal by State Environment Impact Assessment
Authority, Punjab.

Separate distribution pipelines be laid down for use of treated effluent /
raw water for horticultural/gardening purposes with different colour coding.

The project proponent shall adhere to the commitments made in the
Environment Management Plan and Corporate Social Responsibility and
shall spend the amount as proposed or atleast minimum reguired to be
spent under the provisions of the Companies Act 1956, whichever is
higher.

The State Environment Impact Assessment Authority, Punjab reserves the
right to add additional safeguards/ measures subsequently, if found
necessary, and to take action including revoking of the environmental
clearance under the provisions of the Environmental (Protection) Act, 1986,
to ensure effective implementation of the suggested safeguards/ measures
in a time bound and satisfactory manner.

Separation of drinking water supply and treated sewage supply should be
done by the use of dual plumbing line.

Any appeal against this environmental clearance shall lie with the National
Green Tribunal, If preferred, within a period of 30 days as prescribed under
Section 16 of the National Green Tribunal Act, 2010,

Operation Phase and Entire Life

Environmental clearance Is subject to final order of the Hon'ble Supreme
Court of India in the matter of Goa Foundation Vs. Union of India In Writ
Petition (Civil) No. 460 of 2004 as may be applicable to this project and
decisions of any Competent Court, to the extent applicable.

The entire cost of the environmental management plan (i.e. capital cost as
well as recurring cost) will continue to be borne by the project proponent
until the responsibllity of environmental management pian is transferred to
the occupier/residents society under proper MOU after obtaining prior
permission of the Punjab Pollution Control Board.

The project proponent shall also submit six monthly reports on the status
of compliance of the stipulated EC conditions including results of monitored
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data (both in hard copies as well as by mail) to the respective Regional
office of MoEF, the Zonal Office of CPCB, the SPCB and SEIAA, Punjab.

Officials from the Regional Office of Ministry of Environment & Forests,
Chandigarh / State Level Environment Impact Assessment Authority / State
Level Expert Appraisal Committee / Punjab Pollution Control Board who
would be monitoring the Implementation of environmental safeguards
should be given full cooperation, facilities and documents / data by the
praject proponents during their inspection. A complete set of all the
documents submitted to State Environment Impact Assessment Authority
should be forwarded to the CCF, Regional Office of Ministry of Environment
& Forests, Chandigarh and State Level Environment Impact Assessment
Authority, Punjab.

The proponent shall upioad the status of compliance of the stipulated EC
conditions, including results of monitored data on their website and shall
update the same periodically. It shall simuitaneously be sent to the
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB.
The criteria pollutant levels namely; PM,s, PMyg, SOz, NO,, CO, Pb, Ozone
(ambient air as well as stack emissions) shall be monitored and displayed
at a convenient location near the main gate of the company in the public
domain.

The project proponent shall adhere to the commitments made in the
Environment Management Plan and Corporate Soclal Responsibility and
shall spend the amount as proposed or atleast minimum required to be
spent under the provisions of the Companies Act 1956, whichever is
higher,

The State Environment Impact Assessment Authority, Punjab reserves the
right to add additional safeguards/ measures subsequently, if found
necessary, and to take action Including revoking of the environmental
clearance under the provisions of the Environmental (Protection) Act, 1986,
to ensure effective implementation of the suggested safeguards/ measures
in a time bound and satisfactory manner,

Any appeal against this environmental clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under
Section 16 of the National Green Tribunal Act, 2010.

Member &é;} (SEIAA)
)

REGISTERED (%

Endst. No. Dated

A copy of the above Is forwarded to the following for information &

further necessary action please.

s

2.

The Secretary to Govt. of India, Ministry of Environment and Forest,
Paryavaran Bhawan, CGO Complex, Lodhi Road, New Delhi.

The Chairman, Central Pollution Control Board, Parivesh Bhavan, CBD-cum-
office Complex, East Arjun Nagar, New Delhi.

The Chairman, Punjab State Power Corporation Ltd, the Mall, Patiala.
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The Deputy Commissioner, SAS Nagar.

The Chairman, Punjab Pollution Control Board, Vatavaran Bhawan, Nabha
Road, Patiala.

The Director (Environment), Ministry of Environment and Forest, Northern
Regional Office, Bays No.24-25, Sector-31-A, Chandigarh. The detail of the
authorized Officer of the project proponent is as under:

a) Name of the applicant : Sh. Ved Parkash
b) Contact no. . B58807771

The Chief Town Planner, Department of Town & Country Planning, 6"
Floor, PUDA Bhawan, Phase-8, Mohali

Monitoring Cell, Ministry of Environment and Forest, Paryavaran Bhawan,
CGO Complex, Lodhi Road, New Delhi.

The Environmental Engineer (Computers), Punjab Pollution Control Board,
Head Office, Patiala for displaying this document on the web site of the
State Level Environment Impact Assessment Authority.

P

Member Secretary (SEIAA)
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F. No. 22-21/2020-IA.III
Government of India
Ministry of Environment, Forest and Climate Change
Impact Assessment Division
Fededoded
Indira ParyavaranBhawan
Jor Bagh Road, Aliganj
New Delhi — 110003
sujit.baju@gov.in

Date: 7th July, 2021

Office Memorandum

Subject: Standard Operating Procedure (SoP) for Identification and handling of
violation cases under EIA Notification 2006 in compliance to order of
Hon’ble National Green Tribunal in O.A. No.34/2020 WZ - Regarding.

The Ministry had issued a notification number S.0.804(E), dated the
14th March, 2017 detailing the process for grant of Terms of Reference and
Environmental Clearance in respect of projects or activities which have started the
work on site and/or expanded the production beyond the limit of Prior EC or changed
the product mix without obtaining Prior EC under the EIA Notification, 2006.

2. This Notification was applicable for six months from the date of publication i.e,
14.03.2017 to 13.09.2017 and further based on court direction from 14.03.2018 to
13.04.2018.

3. Hon’ble NGT in Original Application No. 287 of 2020 in the matter of Dastak
N.G.O. Vs Synochem Organics Pvt. Ltd. &Ors. and in applications pertaining to same
subject matter in Original Application No. 298 of 2020 in Vineet Nagar Vs. Central
Ground Water Authority &Ors., vide order dated 03.06.2021 held that “(...) for past
violations, the concerned authorities are free to take appropriate action in
accordance with polluter pays principle, following due process”.

4, Further, the Hon’ble National Green Tribunal in O.A No. 34/2020 WZ in the
matter of Tanaji B. Gambhire vs. Chief Secretary, Government of Maharashtra and
ors., vide order dated 24.05.2021 has directed that “...a proper SoP be laid down
Jor grant of EC in such cases so as to address the gaps in binding law and
practice being currently followed. The MoEF may also consider circulating such
SoP to all SEIAAs in the country”.

5. Therefore, in compliance to the directions of the Hon’ble NGT a Standard
Operating Procedure (SoP) for dealing with violation cases is required to be drawn.The
Ministry is also seized of different categories of ‘violation’ cases which have been

=,
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pending for want of an approved structural/procedural framework based on ‘Polluter
Pays Principle’ and ‘Principle of Proportionality’. It is undoubtedly important that
action under statutory provisions is taken against the defaulters/violators and a
decision on the closure of the project or activity or otherwise is taken expeditiously.

6. In the light of the above directions of the Hon’ble Tribunal and the issues
involved, the matter has accordingly been examined in detail in the Ministry. A
detailed SoP has accordingly been framed and is outlined herein. The SoP is also
guided by the observations / decisions of the Hon’ble Courts wherein principles of
proportionality and polluters pay have been outlined.

7. Relevant Court Cases on the issue: It is noted that while deciding issues related
to violations of the Environment Protection Act, 1986 on account of running the
project/activity without prior environmental clearance or in excess of capacity allowed
in such clearances, the Hon’ble courts have, inter-alia, deliberated on various
facets involving ‘violation’ cases and have enunciated principles of
‘Proportionality’ and ‘Polluter Pays® in various decisions viz. Industrial Council for
Enviro-Legal Action Vs Union of India (the Bichhri village industrial pollution case)
(1996 SCC [3] 212); Alembic Pharmaceuticals Ltd. Vs Rohit Prajapati & Ors. (C.A. No.
1526 of 2016, order dated 1.4.2020) and Hindustan Copper Limited Vs Union of India
in (W.P. (C) No. 2364 of 2014, order dated 28.11.2014). The salient extracts of the
judgements are as under:

Issue 1: Proposal for grant of Environmental Clearance in violation cases - to be
considered on merits:

i. Hon’ble High Court of Jharkhand in the matter of Hindustan Copper Limited

Vs Union of India in W.P. (C) No. 2364 of 2014, vide order dated 28.11.2014
Held: “(...) action for alleged violation would be an independent and
separate proceeding and therefore, consideration of proposal for
environment clearance cannot await initiation of action against the project
proponent.”

“...) the proposal of the petitioner company for environmental
clearance must be examined on its merits, independent of any
proposed action for the alleged violation of the environmental laws.”

ii. Hon’ble Madras High Court in the matter of Puducherry Environment
Protection Association Vs The Union of India in W.P. No. 11189 of 2017, vide
order dated 13.10.2017

Held “27. The question is whether an establishment contributing to the
economy of the country and providing livelihood to hundreds of people
should be closed down only because of failure to obtain prior environmental
clearance, even though the establishment may not otherwise be violating
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pollution laws or the pollution, if any, can conveniently and effectively be
checked. The answer necessarily has to be in the negative.”

“29. It is reiterated that protection of environment and prevention of
environmental pollution and degradation are non-negotiable. At the same
time, the Court cannot altogether ignore the economy of the Nation and the
need to protect the livelihood of hundreds of employees employed in
projects, which as stated above, otherwise comply with or can be made to
comply with norms.”

Issue 2: Environmental Clearance - Prospective & not ex-post facto:

Hon’ble Supreme Court in the matter of Common Cause Vs Union of India in
W.P. (C) No. 114 of 2014, vide order dated 2.8.2017

Held: “(...) an EC will come into force not earlier than the date of its
grant.”

Issue 3: ‘Principles of Proportionality’ - to be applied:

Hon’ble Supreme Court in the matter of Alembic Pharmaceuticals Ltd. Vs Rohit
Prajapati & Ors. in C.A. No. 1526 of 2016, vide order dated 1.4.2020

Held: “(...) this Court must take a balanced approach which holds the
industries to account for having operated without environmental
clearances in the past without ordering a closure of operations. The
directions of the NGT for the revocation of the ECs and for closure of the
units do not accord with the principle of proportionality”

Issue 4: ‘Polluter pays’ principle &

&
Issue 5: Costs for remedial measures implicit in Sections 3 & 5 of Environment
(Protection) Act, 1986.

Hon’ble Supreme Court in the matter of Indian Council for Enviro- Legal Action

Vs Union of India (the Bichhri village industrial pollution case) in (1996 SCC [3]
212)

Held:

a) The Central Government is empowered to take all measures and issue
all such directions as are called for the above purpose. The said powers
will include giving directions ... and also the power to impose the cost
of remedial measures on the offending industry and utilize the amount so
recovered for carrying out remedial measures........
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b) Levy of costs required for carrying out remedial measures is
implicit in Sections 3 and 5 which are couched in very wide and
expansive language. Sections 3 and 5 of the Environment (Protection) Act,
1986, apart from other provisions of Water and Air Acts, empower the
Government to make all such directions and take all such measures as
are necessary or expedient for protecting and promoting the
‘environment’, which expression has been defined in very wide and
expansive terms in Section 2 (a) of the Environment (Protection) Act. This
power includes the power to prohibit an activity, close an industry, direct
to carry out remedial measures, and wherever necessary impose the cost
of remedial measures upon the offending industry.

c) The question of liability of the respondents to defray the costs of
remedial measures can also be looked into from accepted universally
sound principle, viz., the "Polluter Pays" Principle. "The poliuter pays
principle demands that the financial costs of preventing or remedying
damage caused by pollution should lie with the undertakings which
cause the pollution, or produce the goods which cause the pollution”.

8. Legal provisions:

i. The Environment (Protection) Act, 1986 mandates the Central Government to take
all measures as it deems necessary or expedient for the purpose of protecting and
improving the quality of the environment and preventing, controlling and abating
environmental pollution (reference sub-section (1) of Section 3 of Environment
(Protection) Act, 1986). Further, clause (xiv) of sub-section (2) of Section 3 of the
Environment (Protection) Act, 1986 specifies that the measures stipulated under sub-
section (1) of Section 3 of the Environment (Protection) Act 1986 includes ‘such other
matters as the Central Government deems necessary or expedient for the purpose of
securing effective implementation of the provisions of this Act.

ii. Further, notwithstanding anything contained in any other law but subject to the
provisions of the Environment Protection Act, 1986, Section 5 of the Environment
(Protection) Act, 1986, provides that the Central Government may, in the exercise of
powers and performance of Central Government functions under the said Act, issue
directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions.

9. Definition of Violation and Non-compliance:

The Standard Operating Procedure (SoP) considers ‘Violation’ & ‘Non-
compliance’ from the following perspective:

Y2
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i. “Violation” means cases where projects have either started the construction work or
installation or excavation, whichever is earlier, on site or have expanded the
production capacity and / or project area beyond the limit specified in the
Environmental Clearance (Prior-EC) without obtaining Prior-EC or change of scope
without prior approval from the Ministry.

ii. “Non-compliance” means non-compliance of terms and conditions prescribed by the
Regulatory Authority in the Prior Environment Clearance accorded to the project.

10. Standard Operating Procedure — Guiding Principles:

i. Without prejudice to any other consequences, action has to be initiated under
section 15 read with section 19 of The Environment (Protection) Act, 1986 against
all violations.

ii. Projects not allowable/permissible, for grant of EC, as per extant regulations: To be
demolished.

iii. Projects allowable/permissible, if prior EC had been taken as per extant
regulations: To be closed until EC is granted (if no prior EC has been taken) or to
revert to permitted production level (in case prior EC has been granted).

iv. Polluter pays: Violators to pay for violation period - proportionate to the scale of
project and extent of commercial transaction.

v. Setting up a mechanism for reporting of violation to the regulatory authority(ies).

11. SOP for dealing with the violation cases:

Step 1: Closure or Revision

Sl no. | Status of EC Actions

1 If no prior EC has been taken Order to close its operation

2. If prior EC is available for|Order to revert the activity/
existing/old unit production to permissible limits.

3. If prior EC was not required for | Restrict the activity/production to
earlier production level but is now | the extent to which prior EC was not
required required.

Step 2: Action under Environment (Projection) Act, 1986

Action under section 15 read with section19 of the Environment (Protection) Act, 1986
shall be initiated against the violators.

A
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Step: 3: Appraisal under EIA Notification, 2006

The permissibility of the project shall be examined from the perspective of whether
such activity/project was at all eligible for the grant of prior EC.

A. If not permissible:

i. The project shall be ordered for the demolition/closure after issuing show cause
notice and providing an opportunity of hearing.

Ex. If a red industry is functioning in a CRZ-I area which means that the activity was, in
the first place, not permitted at the time of commencement of project. Therefore, the
activity is not permissible and therefore it shall be closed & demolished.

ii. Respective regulatory authorities shall issue directions under section 5 of the
Environment (Protection) Act, 1986 for such closure & demolition of the
project/activity.

B. If permissible:

i. As per extant regulations at the time of scoping, if it is viewed that the project
activity is otherwise permissible, Terms of Reference (TOR) shall be issued with
directions to complete the impact assessment studies & submit Environmental Impact
Assessment (EIA) report & Environmental Management Plan (EMP) in a time bound
manner.

ii. Such cases of violation shall be subject to appropriate

(a) Damage Assessment
(b) Remedial Plan and

(¢) Community Augmentation Plan by the Central level Sectoral Expert Appraisal
Committees or State/Union Territory Level Expert Appraisal Committees, as the case
may be.

iii. The Competent Authority shall issue directions to the project proponent, under
section 5 of the Environment (Protection) Act, 1986 on case to case basis mandating
payment of such amount (as may be determined based on Polluters Pay principle) and
undertaking activities relating to Remedial Plan and Community Augmentation Plan
(to restore environmental damage caused including its social aspects).

iv. Upon submission of the EIA & EMP report, the project shall be appraised by the
Central Sectoral Expert Appraisal Committees or the State/Union Territory Level
Expert Appraisal Committees, as the case may be, as if it was a new proposal. If, on
examination of the EIA/EMP report, the project is considered permissible for operation
as per extant regulations, the requisite Environmental Clearance shall be
issued which shall be effective from the date of issue.

v. However, during appraisal after examination if it is found that even though the
project may be permissible but not environmentally sustainable in its present

-~

% Page 6 of 9



46

form/configuration/features then the project shall be directed to be modified so
that the project would be environmentally sustainable.

vi. If, however, it is not considered appropriate to issue EC, the project shall be
directed to be demolished/ closed. If such proposal is a case of expansion, the
project shall be directed to revert back to the extent of activity for which EC had
been granted earlier or to revert back to the extent of activity for which EC was
not required (as the case may be).

vii. Central Sectoral Expert Appraisal Committees or the State/Union Territory Level
Expert Appraisal Committees, as the case may be, may insist upon public hearing to
be conducted for such categories of projects for which the EIA Notification 2006, as
amended from time to time, requires the public hearing to be conducted.

viii. The project proponent will be required to submit a bank guarantee equivalent to
the amount of Remediation Plan and Natural & Community Resource
Augmentation Plan with Central / the State Pollution Control Board (depending
on whether it is appraised at Ministry or by SEIAA). The quantification of such
liability will be recommended by Expert Appraisal Committee and finalized by
Regulatory Authority. The bank guarantee shall be deposited prior to the grant of
environmental clearance and will be released after successful implementation of
the Remediation plan and Natural & Community Resource Augmentation Plan.

Note - The activities, as per above clauses, shall be undertaken simultaneously
wherever feasible. Environmental Clearance, if granted, to such projects or activities,
after due appraisal of EIA/EMP report, shall be effective only from the date of
issuance of such clearance and shall be subject to compliance of obligations towards

Damage Assessment, Remedial Plan & Community Augmentation Plan, etc. finalized
in each case.

12. Penalty provisions for Violation cases and applications:
a. For new projects:

i. Where operation has not commenced: 1% of the total project cost incurred up
to the date of filing of application along with EIA/EMP report; [Ex: Rs.1 lakh for
project cost of Rs.1 Cr]

ii. Where operations have commenced without EC: 1% of the total project cost
incurred up to the date of filing of application along with EIA/EMP report PLUS
0.25% of the total turnover during the period of violation. [Ex: For Rs.100 Cr
project cost and Rs.100 Cr total turnover, the penalty shall be Rs.1 Cr + Rs.
0.25 Cr = Rs.1.25 Cr]

e
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b. For expansion projects:

i. Where operation/production with expanded capacity has not commenced:
1% of the project cost, attributable to the expansion, incurred up to the date of
filing of application along with EIA/EMP report.

ii. Where operation/ production with expanded capacity have commenced:
1% of the project cost (attributable to the expansion activity) incurred upto the
date of filing of application along with EIA/EMP report PLUS 0.25% of the total
turnover (attributable to the expanded activity/capacity) involved during the
period of violation.

12.1. Without prejudice to obligation as per (a) & (b) above, where the project or
activity is considered for appraisal as above & the project proponent fails to provide
required information or requisite documents or complete the requisite study for the
purpose of EIA/EMP reports or does not furnish such reports within such period, as
specified by the appraisal committee, without reasonable cause, it shall be inferred
that the project proponent is not serious enough and the project or activity shall be
directed to be demolished / closed.

12.2. The percentage rates, as above, shall be halved if the project proponent suo-moto
reports such violations without such violations coming to the knowledge of the
Government either on inquiry or complaint.

12.3. The penalty, as above, shall be in addition to liability for carrying out various
remedial measures which shall be worked out based on the damage assessment for
quantifying the environmental damage caused due to unauthorized project activity [as
per Step 3 enumerated above].

13. Identification of Violation cases:

With a view to protecting the environment and to expeditiously bring violators into
a regulatory regime so as to prevent & control environment damage caused by such
violation & to determine whether operation of such projects is permissible and to take
action stipulated under Section 15 of the Environment (Protection) Act, 1986 for
contravention of the provisions of the said Act, Rules, orders and directions, it is
expedient to also identify the cases of violation, examine and appraise such projects so
as to refrain them from causing further environmental damage and also to compensate
for causing damage to the environment.Therefore, in exercise of the powers conferred
under Section 5 of the Environment (Protection) Act, 1986, the Central Government
hereby directs that:-

i.  State Pollution Control Boards & Union Territory Pollution Control Committees,
before grant or renewal of Consents under Water(Prevention & Control of
Pollution) Act, 1974 & Air (Prevention& Control of Pollution) Act, 1981, shall
ensure that the project proponents applies for or possess valid Prior
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Environmental Clearance in terms of extant EIA Notification and shall not grant
or renew CTO (Consent to Operate) unless Environment Clearance (if
applicable) has been obtained.

The Central Pollution Control Board, all State Pollution Control Boards and all
Union Territory Pollution Control Committees shall identify cases of violation
under their respective jurisdiction, report such cases to the Ministry or
State/Union Territory Level Environmental Impact Assessment Authority, as
the case may be and also revoke CTO, if granted to the unit after giving an
opportunity of being heard.

The Central Pollution Control Board, all State Pollution Control Boards and all
Union Territory Pollution Control Committees shall expeditiously examine the
references, received from public and other bodies, relating to violations and take
necessary steps as per (ii) above.

14. This is issued with the approval of the Competent Authority.

To

- L

Gan Lo
(Dr. Sujit Kumar Baj;Iyee)

Joint Secretary (IA)

Chairperson/Member Secretary of Central Pollution Control Board
Chairperson/Member Secretaries of all the SEIAAs/SEACs
Chairman/Members of all the Expert Appraisal Committees

Chairman/Members of all the State Pollution Control Boards and Union
Territory Pollution Control Committees

Copy for information:

o o B P

PS to Hon'’ble Minister for Environment, Forest and Climate Change
PS to Hon’ble MoS for Environment, Forest and Climate Change
PPS to Secretary(EF&CC)

PPS to AS(RS) / AS (RA)/ AS (UD)/ JS(JT) / JS (MP)/ JS (NPG)
All the officers of IA Division
Website of MoEF&CC /PARIVESH /Guard file

Copy (by email) also forwarded to the Registrar, NGT, in compliance to instruction
given in O.A No. 34/2020 WZ in the matter of Tanaji B. Gambhire vs. Chief Secretary,
Government of Maharashtra and ors.(order dated 24.05.2021).
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Annexure-IV

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY PUNJAB
Ministry of Environment, Forest & Climate Change, Government of India

PBTI Complex, Knowledge City, Sector-81,

Mohali-140306

selaapb2017@gmail.com
No. SEIAA/MS/2023/ S 121 (Through Parivesh) Date:of fo/ [ 'l_ag.ql

To
M/s TDI Infratech Ltd.,
{Project Name: TDI Township),
Sector-74 A, 92, 116, 117, 118, 119,
District SAS Nagar, Punjab.

Subject Terms of References (TORs) under EIA Notification 14.09.2006 for expansion
of mega residential project namely “TDI Township” located at Sector-74 A,
a2, 116, 117, 118, 119, District SAS Magar, Punjab
(SIA/PB/INFRA2/448341/2023).

This is in reference to your online application bearing proposal no.

SIA/PB/INFRA2/448341/2023 submitted on 10.10.2023 for carrying out EIA study for
expansion of mega residential project namely "TDI Township” located at Sector-74 A, 92, 116,
117, 118, 119, District SAS Nagar, Punjab.
2) State Environment Impact Assessment Authority, Punjab has examined the
proposal for expansion of mega residential project namely “TDI Township” located at Sector-
74 A, 92, 116, 117, 118, 119, District SAS Nagar, Punjab. The project Is covered under the
category Township & Area Development Project- B (b) of the Schedule appended to the EIA
Notification, 2006 & its subsequent amendments and requires appralsal at the State level.

3) The proposal has been appraised under the violation category as per the
procedure prescribed under the provisions of EIA Notification 14.09.2006 as amended from
time to time on the basis of mandatory documents enclosed with the online application viz
PFR, Draft Proposed ToRs, and other additional documents and subsequent
presentations/clarifications made by the project proponent and his consultant to the
observations of SEIAA and SEAC. The details of the project, as per the application, documents
submitted by the project proponent, and as infarmed during the meeting of SEAC/SEIAA are
as under;

sr. Description Details
m' ..... = T
1. Name of Project & address TOI Township by M/s TOI Infratech Ltd. located at Sector-
748,92, 116, 117, 118, 119, District SAS Nagar, Punjab
2 Details of Land area & Bullt-up Description | As  per | Proposed After
area Existing Expansion
EC
Total Plot | 230034 | 63.42acre | 293.454 acre
area acre
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Buillt up | 2.86,135 | 10,13,465.74 | 12,99.604.74
s area sqm sgm sqm
3. Category under EIA notification | 8(b) Township & Area Development Project’
dated 14.09.2006
4, Cost of the project Description As per Proposed After
Existing EC Expansion
Cost of | 329.16Cr. | 168.02Cr. | 497.18Cr.
Project | ‘
5. Green Area 81,152 sgm
b. Population details Description | Asper | Proposed After
Existing EC Expansion
Population 36859 5344 42203
| _ persons PErsons persons
7. Total water requirement Description Asper | Proposed After
Existing Expansion
Ec - e
Water 3992 KLD | 1330KLD | 5322 KLD
| Requirement
8 Source Borewell
9, | Total wastewater generation; Description | Asper | Proposed | After [
Existing Expansion
EC
Wastewater | 3194 KLD | 1063 KLD 4257 KLD
generation
10. | Treatment methodology: 4257 KLD of sewage will be treated in the STP of 5 MLD
{STP capacity, technology & (in modules) capacity based on SBR technology and
components) treated wastewater @ 1795 KLD will be utilized for
flushing, @ 448 KLD will be utilized for plantation (area @
81,152 sgm) in summer season, @ 146 KLD for plantation
in winter season, @ 41 KLD for plantation in monsoon
season and excess to Karnal Technology in summer
season @ 1930 KLD, in winter season @ 2230 KLD and In
monsoon season @ 2335 KLD,
11. | Rainwater harvesting proposal: | 70 no. Rain Water Recharging pit proposed
12. | Total quantity of solld waste | | Description | As per | Proposed After
peneration Existing EC Expansion
Solid Waste | 14,164 1883 16,047
Generation | Kg/day Kg/day Kg/day
13, | Power Cansumption: 40462 KWA
4) The SEAC conducted appraisal of the proposal in its 269" meeting held on

12.12.2023 and deliberated upon the information provided by the project proponent. After
detailed deliberations, SEAC decided to recommend the case to SEIAA for grant of Terms of
References (TORs) under violation category for expansion of mega residential Project namely
"TDI Township” located at Sector-74 A, 92, 116, 117, 118, 119, District SAS Nagar, Punjab in
an area of 293.454 acre having built up area of 12,99,604.74 sgm, to the project proponent
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including TOR of carrying out the assessment of ecological damage done and economic
benefits derived due to violation and prepare remediation plan and natural & community
resource augmentation plan.

5) The case was considered by the SEIAA in its 273™ meeting held on 26.12.2023
and decided to accept the recommendations of SEAC and to issue additional specific TOR in
line with the OM dated 07.07.2021 issued by the MoEF&CC for preparation of the EIA report
and EMP to the project proponent, as proposed by the SEAC and certain additional ToRs.

B) Accordingly, SEIAA, Punjab hereby accords Terms of References (ToRs) for the
preparation of the Environment Impact Assessment (EIA} Report and Environment
Management Plan (EMP) for the aforesaid project under the provisions of EIA Naotification
dated 14.09.2006 and its subsequent amendments as per the details given as under:

Terms of Reference

1) The project proponent shall prepare the EIA Report as per the Standard Operating
Procedure (SOP) laid down by Ministry of Environment Forest & Climate Change vide
Office Memorandum F.No.22-21/2020-1A.111 dated 7.07.2021 for identification and
handling of violation cases under EIA Notification 2006.

2) The Project Proponent shall immediately stop the construction activity and no further
construction activity shall be carried out before cbtaining the Environmental
Clearance.

3) The Project Proponent shall submit the detalls of the construction activity carried out
in the project along with month/year of construction required for evaluating the
extent of violation at the time of submission of final EIA report.

4) Examine details of land use as per Master Plan and land use around 10 km radius of
the project site. Analysis should be made based on latest satellite imagery for land use
with raw images. Check on flood plain of any river.

5) Submit details of environmentally sensitive places, land acquisition status,
rehabilitation of communities/villages and present status of such activities.

B) Examine baseline environmental quality along with projected incremental load due to
the project.

7] Environmental data to be considered in relation to the project development would be
(a) land, (b) groundwater, (c) surface water, (d) air, (&) bio-diversity, (f) noise and
vibrations, (g) socio economic and health,

8) Submit & copy of the contour plan with slopes, drainage pattern of the site and
surrounding area. Any obstruction of the same by the project

9) Submit the details of the trees to be felled for the project.

10)  Submit the present land use and permission required for any conversion such as
foraest, agriculture etc.



11)

12)
13)

14)

15)

16)
17)

18)

19)

20)

21)

22)

23)

24)

25)

26)

27)
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Submit Roles and responsibility of the developer etc for compliance of environmental
regulations under the provisions of EP Act.

Ground water classification as per the Central Ground Water Authority.

Examine the details of Source of water, water requirement, use of treated waste water
and prepare a water balance chart.

Rain water harvesting proposals should be made with due safeguards for ground
water quality. Maximize recycling of water and utilization of rain water. Examine
details.

Examine soil characteristics and depth of ground water table for rainwater harvesting.
Examine details of solid waste generation treatment and its disposal.

Examine and submit details of use of solar energy and alternative source of energy to
reduce the fossil energy consumption, Energy conservation and energy efficiency.

DG sets are likely to be used during construction and aperational phase of the project.
Emissions from DG sets must be taken into consideration while estimating the impacts
on air environment. Examine and submit details.

Examine road/rail connectivity to the project site and impact on the traffic due to the
proposed project. Present and future traffic and transport facilities for the region
should be analysed with measures for preventing traffic congestion and providing
faster trouble-free system to reach different destinations in the city.

A detailed traffic and transportation study should be made for existing and projected
passenger and cargo traffic,

Examine the details of transport of materials for construction which should include
source and avallability,

Examine separately the details of construction and operation phases both for
Environmental Management Plan 8 Environmental Monitoring Plan with cost and
parameters.

Baseline dats should not be older than 3 years.

Submit details of a comprehensive Disaster Management Plan including emergency
evacuation during-natural and man-made disaster.

Details of litigation pending against the project, if any, with direction /order passed by
any Court of Law against the Project should be given

The cost of the Project, Capital cost and recurring cost towards implementation of
EMP for the Construction Phase and Operation Phase of the project should be clearly
spelt out.

The Project Proponent shall prepare Damage Assessment, Remedial Plan and Natural
B Community Resource Augmentation Plan, in compliance of Ministry of
Environment, Forest & Climate Change, Govt. of India Office Memorandum No. 22-

B9



53

21/2020-1A.11l dated 7.07.2021 regarding Standard Operating Procedure (SOP) for
identification and handling of violation cases under EIA Notification, 2006. The
collection and analysis of data for assessment of ecological damage, preparation of
Remediation Plan and Natural & Community Resource Augmentation Plan shall be
done by an environmental laboratory duly notified under Environment (Protection)
Act, 1986, or an environmental laboratory accredited by National Accreditation Board
for Testing and Calibration Laboratories, or 2 laboratory of a Council of Scientific and
Industrial Research institution working in the field of environment.

Additional TORs proposed by SEIAA

1) The project proponent shall propose Additional Environment Activities amounting to
Rs 4.94 Crore minus the amount already spent on CER / AEA activities (along with
proof of expenditure already incurred ) while applying for Environmental Clearance.
from the list of AEA activities suggested by SEIAA:

@. Developing mini forests (Nanak Bagichi), urban forests, green belts,
biodiversity parks etc., raising of avenue plantations and plantations in
public/community areas/ educational institutions/Govt. bulldings/banks of
rivers/cantonment areas or any other land made available by the Gowt.
agencies and other institutions either by the Project Proponent itself or
through the State Forest Department.

b. Cleaning and rejuvenating village ponds, water bodies, wetlands, storm drains
etc. (treatment of village sewer pond using PPCB and other approved scientific
models), such as;

(i} Action Plan for Rejuvenation of Ponds (https://ppch.punjab.gov.in
[sites/default/files/documents/Action-Pian-forRejuvenation-of-
Ponds-31.03.20.pdf)

(i) Guidelines for restoration of Water Bodies
(hitps://poch.punjab.gov.in/sites/defauit/files/documents/Indicative

DGuldelinesi? 0for%20Restoration %2 2 r ies9620
by%20CPCB.pdf) , and

{iii) Technical Committee Report on wastewater treatment
(https://ppcb.punjab.gov.in/sites/default/files/documents/Repart¥2
Dof$%20Technical¥%20Committee¥%20For¥%20Treatment%200f%20wast
ewater%200f%20Village% 20Pond. pdf)

c. Developing infrastructure for

i)  Utilizing treated effluent of 5TPs (double plumbing, construction work
roadside sprinkling

il) Reusing STP/ETP sludge as farmyard manure (FYM) or ‘other activities
approved by CPCB/PPCB/MoEF&CC, and

iii) Replacing soakage pits and/or providing septic tanks in government
education institutions and other government buildings/projects.

d. Provisioning solar panels/lights and other energy saving electric
devices/equipment’s including LED bulls eftc, in the
government/municipal/other public schools, hospitals and dispensaries etc, or
in other public buildings.

i)



2)

3)

4)

5)

n.
0.

p.
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Provisioning Roof top rainwater harvesting (RWH) and other
water/groundwater conservations activities in the government/ municipal/
other public schools, hospitals and dispensaries etc. or in other public
buildings.

Provisioning Solid waste management including composting/vermi-
composting, authorized approaches of reuse & recycle, Material Recovery
Facility [MRF) to reach zero waste condition, etc.

Developing and establishing alternatives to the single use plastic (SUP) and
plastic carry bags.

. Ameliorating air, water, soil & noise pollution as prescribed in the applicable

District Environment Plan (DEP) https://decc.punjab.gov.in/ where gaps exist
and which are not the statutory responsibility of government departments /
agencies, including need based environmental activities as proposed by the
project proponent/their accredited consultants based on site-specific field
surveys of the project and nearby areas and approved by SEIAA/SEAC/PPCR.
Preparing Peoples Biodiversity Register (PBR) at all levels (District, block &
village) and conserving state's biodiversity heritage sites (BHS), Eco zones,
Hotspots, Wildlife & bird sanctuaries, etc.

Organizing environmental awareness activities/celebrations/programmes,
preparing and distributing resource material for abatement and control of
pollution and restoration of environment of Punfab and approved by
SEIAA/SEAC/PPCB/academic experts.

Suppressing dust by using vacuum cleaners, sprinklers, fountains, misting
machines/vehicles/artificial rain etc.

Managing waste in scientific and environmentally sound manner including
establishment of recovery facilities of e-waste, construction and demolition
waste, plastic waste, toxic/hazardous waste, blo-medical waste, industrial
wastes, dairy/Gaushala waste etc.

. Promoting and developing eco-tourism areas/activities, green buildings,

agriculture diversity, organic/natural farming/herbal/medicinal/botanical
gardens, electric vehicles, cleaner fuels, biodegradable materials, etc.
Controlling and managing (In-situ/Ex-situ) stubble burning (Parali) in Punjab.
Developing clean and innovative technologies for reducing water, air and solid
waste pollutants including reuse and recycling of resource materials.
Restoration of damage to link road/village road due to mining activity.

The project proponent shall submit a separate chapter defining the role and
responsibilities of all stakeholders in the implementation of the proposed
Environmental Management Plan as well as for assuring proper compliance of the
conditions of Environmental Clearance in case it is granted.

Environmental Consultant shall prepare EIA report in accordance with Office
Memaorandum dated 07.07.2021 issued by the MoEF&CC, New Delhi.

The project proponent shall make necessary arrangement for treatment and disposal
of wastewater generated from the project in an environmentally sound manner.

The project proponent shall install STP in modules instead of installation of single STP
of 5 MLD capacity.
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7) If any part of the data/information submitted by the project proponent is
found to be false or misleading at any stage, then SEIAA & SEAC will not be responsible far
the expenditure incurred on the project due to the issuance of this ToRs or subsequent work
carried out by the project proponent for conducting EIA study or for any other activity related
to the project.

g) As stipulated in amendment notification No. 5.0.751 (E) dated 17" February,
2020, the above ToRs would be valid for a period of four years from the date of issue. The
project proponent shall submit a detalled final ElA Report and EMP prepared as per above
ToR within the stipulated period of four years.

g) As per amendment notification No. 648(E) dated 3™ March, 2016, the
Environmental consultant organizations which are accredited for a particular sector and the
category of the project for that sector with the Quality Council of India (QCl) or National
Accreditation Board for Education and Training (NABET) or any ather agency as may be
notified by the Ministry of Environment, Forest and Climate Change from time to time shall
be allowed to prepare the EIA Report and EMP of a project and appear before the concerned
EAC. The consultants involved in the preparation of EIA Report would need to include a
certificate in this regard in the EIA report and EMP prepared by them and details for data
provided by other Organization(s)/ Laboratories including their status of approvals etc.

10) This issues as per the decision of SEIAA recorded in the proceedings of item no
273.03 of its 273" meeting held on 26.12.2023.

4 Environmental ﬂn}ﬂw
B T Through Parivesh Portal
e V5%
Copy to: |1~

. The Secretary to Govt. of India, Ministry of Environment, Forest & Climate Change,
Indira Paryavaran Bhawan, lorbagh Road, New Dealhi-110003

2. The loint Director, Northern Reglonal Office, Ministry of Environment & Forests, Bays
No. 24-24, Sector 31-A, Dakshin Marg, Chandigarh. The name and contact details of
the applicant is as under;

a) Name of the applicant  Sh. Prince Chhabra (Authorised Signatory)

b) Phone Number GBBERE3250
c) Emall id tdiprince@gmail.com

d) Email ID of consultants md@ecoparvavaran.org

3. The Member Secretary, Punjab Pollution Control Board, Vatavaran Bhawan, Nabha

Road, Patiala, 147001 (Punjab).
Environmental EP\*&?‘

4, Parivesh Portal/Record File.

T2
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COURT NO.3 SECTION PIL-W

SUPREME COURT OF INDIA

Writ Petition(s)(Civil)

VANASHAKTI

UNION OF INDIA
(FOR ADMISSION
ORDERS/DIRECTIONS )

RECORD OF PROCEEDINGS

No(s). 1394/2023

Petitioner(s)
VERSUS
Respondent (s)
and IA N0 .257416/2023-APPROPRIATE

Date : 02-01-2024 This petition was called on for hearing today.

CORAM :

HON'BLE MR, JUSTICE B.R. GAVAI
HON'BLE MR. JUSTICE SANDEEP MEHTA

For Petitioner(s) Mr.
Mr.
Ms.
Ms.

For Respondent(s)

Gopal Sankaranarayanan, Sr. Adv.
Vanshdeep Dalmia, AOR

Anisha Jian, Adv.

Tanya Shrivastava, Adv.

UPON hearing the counsel the Court made the following

ORDER

1. Issue notice returnahle in four weeks.

2 Until further orders, there shall bhe stay of

operation of the O0ffice Memoranda dated 7" July,

2021 and 28" January, 2022 issued by the Ministry of

Environment, Forest and Climate Change.

(ASHA SUNDRIYAL)
ASTT. REGISTRAR-cum-PS

5=;r21:;-\ Verhed
Digialy & iy
A5HA SENDEY AL
Date 2

05

16 37 79 TE
Rea so:"f"Er

(BEENA JOLLY)
COURT MASTER (NSH)
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PUNJAE POLLUTION CONTROL BOARD
Zonal Office-L. Vatavaran Bhawan, Nabha Road. Panala
Website:- wow.ppeh.eov.in

Annexure-VI

Office Dispatch No : BRegistersd/Speed Post Date:
Industry Registration ID: RI4RABII480E9 Application No : £3183230%
To.
Aandeep Sharma

S.c.0 51-32, Tdi City , Sector 115. Mohali
MohaliAfohali- 160062

Subjecr: Grant Varied 'Consent to Operate’an outler w's 2526 of Water (Prevention & Control of Pollation) Act. 1974
for discharge of eifluent.

Witk 'Exe.e-nce to your spplication for ohtaming Varred 13 Y Consent to Operater; Yean outlet for discharge of the
efflusint w's 25726 of Water (Frevention & Canu'ui ﬂffnlhmunj Act, 1974 vouare; hereby) authorized to operatean
industrial m:ut fordischarze of the effluent(s) arising out of vour premises subject to the Terms and Conditions as
mentioned in this Certificate

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Cértficate No. CTOW Vared SAS2028 3182303

Date of is3ue: 21032027

Date of expiry : 25025022

Certificate Type : Faried

Previous CTO No, & Validity « CTOW Taried SAS 201014454455
Frome: 147122016 Fo: 28022018

2, Particulars of the Induastry

Name & Designation of the Applicant _Hmldgqp Sharma, (Senior Mangsr |

Address of Industrial premises Tdf Townshin Developed By Tdl Infratech Lid Formely
Enewn Az Teigja Bcﬂ velopers & Infrattructure Lid,
Sector 740,92, 116,117 118 & 119 Mohali
Mohali Sas .-‘-.’agur—f 20306

Capital Investment of the Industry 46375.0 lakhs

Category of Industry Hed

Type of Industry Building. Const. projects, Township & Area developmant

- coversd under EI4 notificaiion dated 14005

Scale of the Indusury Largs

Office District Sar Nagar

Consent Fee Details B, 7.00.000/- vide UTE. No. YESBR32018102638502288
dated 26.10. 2018 and
Ba 140,000~ vide UTR. No. N3381801741583462 dated
04.12.201% under both acts-and Bs_ 21 00008/ -vide TTR
No. YESBRI20I0070973625326 dated 09:07.262

Raw Materials{™¥ame with guantity per day) N4 geine construction oroject

"Thir Gromparer Serevared docesren fron SCME by PRCE"
Tai Township Develaped By Tofi Ifrarson Lod Formely Enovn Az Fimgia Devalopers & Infracrruenos Led Secior g 81 TIEII7T 115 & 110 Mehali Mohali Sar
Maza 140306
Pazel

45
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Products (Name with quantity per day)

398 flats, 390 dwelling wirs, 60 3C0 and 28 booth

By-Produocts, if any.[Name with guantity per day)

Az per application noe. 13182303

Details of the machinary and processes

Details of the Effluent Treatment Plant

3w SIFs fenving capacity 300 ELD, 340 KL and 100

ErD

Domestic Efffusnt (I 393 KL - After STP 37 KL.D for
Flushing purpeses and 208 onie land for irrigationon 16
acrar land

As per efffuent standards prescribéd by the PPCEY
MoEFECC from e fo thne.

Alode of Dsposal

Standards to be achieved under Water{Prevention &
Control of Pollntion) Act, 1874

i Kuldeep Singh )
Environmental Engineer

Faor & on belulf
af
{Punjab Pollution Control Baard)

Endst. No.: Dated;

A copy of the above is forwarded to the followins for infonmation-and neceszary action plesse:
The Environmental Engineer. Pungab Pollution: Control Board, Regional Office; SAS Nagar. He iz reguested to-send his

recofimendahons geparately for the Tiolations of the EIA notification: 2008, being made by the project progonent

{ Kuldeep Singh )
Environmental Engineer
For & on behail
af
{Funjab Pollution Connrol Board)

"Thir &rompurer Serevared doceenen from SCME Iy PECE"
Tai Township Developed By Tl Ifrarson Lod Formely Eviovn Az Fangja Developers & Infracrruenes Led Secior g 81 TIE117T 115 & 110 Mehali Mohali Sar
Nagar 140366

=

Fazel
AR
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Tai Township Developed By Tl Ifrarson Lod Formely Eviovn Az Fangja Developers & Infracrruenes Led Secior g 81 TIE117T 115 & 110 Mehali Mohali Sar
Magar 140366

5 Pt
TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent i not valid for getting power load from the Punjab State Power €orporation Limited or for
gettiiz loan from the financis] institotions.

The industry shall apply for renewal further extension in v'alidity of consant atleast two-months before
expiry of the consent.

The mdostry shall enzure that the effivent discharging through the authorized gutlet shall confirm 1o the
presceibed standards as applicable from time to time:

The mdustry shall plant miwimum of three suitable vanetied of trees at the density of notless than 1000 trees
perhectare all slong the bowndary ofthe tdustrial premises.

The achievenment of the adequacy and efficiency of the effluent treatment plant/poltiution control devices/re-
circulation system installed shall be the entire responsibility of the industry

The industry shall ensure that the Hazardous Wastez penerated from the premises are handled s per the
provisions of the Hazardous Wazstes{Management. Hapdling and Trans boondary Mevement] Eoles. 2008 a=
amended time to time |, without any adverse effect on the enyironment, in any manner

The respoasibility to momtor the effluent discharzed from the authorized cuilet and to maintamn a record of
the same rests withthe industry. The Board =hall ﬂﬂ.l'n. test check the accuracy of these reports forwhich the
industry shall deposit the samples collection and testing foe with the Buard 22 and when required,

The mndustry shiall subrt balance sheet of every fmancial vear to the concerned Regional Office by 3iih
Jone of every vear

The mncustry shall submit a yearly certificate to the elffeet that go addifivn up gradation’ modification
medernization has been carried. out dunng the previcus ¥ ear othenwise the industey shall apply for the varied
consent

Dureag the pericd beginning from the date of fespance and the date of expiration of this conzent the
gpplicant shall not discharge floating solids er-visible foam.

Any amendments/revisions made by the Board aa the tolerapce limats for dizcharges shall be applicable to
the industry front the date of such amendmentarevisions:

The idustry shall not change or alter the manufacturing process{es) so.as to change the quality and or
quantity of the effluents generated without the written permission of the Board.

Any opset conditions in the plant/plants of the factory whechis likely to result in increesed effluent andior
result 10 violation of the standards 1zy down: !w the E‘u&rd shalf e fepcﬁedm the Environmental Engsineer,
Punjab Polluticn Contral Board of coneerned Berional Dfﬁc& immediately failing which any stoppage and
upset condifions that come to the notice of the Board/its officers, will be deemad to be intentional violation
of the conditivas of conzent

The industry shall provide terminal manhole(s) at the end of each collection system and 2 manhole upstream
of findl outlet (3] out of the premises 6f the indistry 3o measorement of flow and for taking samples

The industry shall for the purpose of measuring and recording the goantity of water consumed and offluent
discharged, affix meters of soch standards and ‘at such places a5 approved by the Eovironmental Ensineer.
Punjab Pollotion Control Bodré of the concerned Regional Office.

The industry shall mantam record regarding the cperation of effluent treatment plant e record of guantity
of chemicalz and energy utlized for treatment and sludge senersted from treatment 2o 3z to watfy the

Board regarding regular and proper operation of poilution control eguipment.

The indwstryehall provide online monrofmg e«qmpmerftt s Tor the parmetess as decided by concerned
Rezional Office with the efflusnt treatment p!n.ﬂt air pollunon control deviess installed, if applicable.

The polluton control devices shall be interlocked with the manuficturing process of the industry.

The zuthorized outlet and mode of digposal shall not be chansed withput the prior written permizsion of the
Board.

The industry shall comply with the conditions imposed by the SEIAA / MOEFE in the envitonmental
clesranee granted to it 3z required wader EIA notification dated14/2.06_ 1f applicable

The indgstry shall obtawn and submit Insurance cover s required under the Public I_labﬂ,tr_c Insurance Act,
Fitpih

"Thir &rompurer Serevared doceenen from SCME Iy PECE"
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The industry shall not use any utavthonized oui-lets) for discharging effluents from itz premises. All

wnavthorized outlets, if any. shall be connected to the authonized outlet within cne month from the date of
izzue of this conzent.

The industry shall make decessary amangements for the momiorng of effluent being discharded by the
mdpstry and shall monstor its effluents:-

(1) Oice i Yéar for Small Scale Industries.
{11} Four ia & Year for T arpe’Meadmim Scals Tndustries.
(i} The mmdostry will submit monthly reading data of the separate enerpy meter mstalled for ronning

of effluent treatment plantire- circnlation system to the concemmad ‘{=Eic-nai Office of the Board
by the 5th of the following month

The mdustry zhall proiade electromagaetic flow meters at the source of watsr supply, at anletroutiet of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
samie to the concerned Begional Office by the 5th of the followine month.

The Board reserves the right torevoke this consent at any tune in case the indusery 15 found viclating any of
the conditions of thiz conzant andior the provisions of Water (Prevention & Control of Pollution) Act, 1974
gz amended from timeto timie.

The issuance of this consent does nof convey any property tighf in sither real or persmra.l propetrty, of any
exclisive privileses, nor does it apthorize any injury 1o private property or @ny invazion of personal r*ghts_
aor any wfringement of Central Btate or Local Lawz or Begolations:

The congent does not authorize or approvetheconstruction of any ghyaical stroctures or facilities for
uvndertaking of any work 1o any aatural watercourse

Nothing in fhis-consent shall be deemad to neither preclude the institution offany legal action nor relieve the
app.n:aﬂi from any reiponzsbibiies. lishilihes or pegaliies toowhich the applicant 12 or may be sohyscied
nnder this or any other Act.

The industry shall make necessary and adequsie arrangementsito hold biack the effiuent in case-of failore of
septic tank

The diveraton or bye pass of amy discharge from facilities otilized by the applicant to mamtzin compliance
it the terms and condificns of this consent i3 prohibited except

(1] Where unavoidable o prevent lozs of hife or some property damage or

(iz) Where excezsive stom: drainage or mn aff would da:ﬁage facilities necessary for compliance
with ferms and conditions. nfth_ﬁs consent: The applicant shall :.m_m&diatew notify the consent
1sE0Ing authority in wni:u:g of each such diversion of bye-pass.

The industry shall ensure that oo water pollstion problem = created m the stes due to discharpe of efflucats
from s indupstrial premizes.

The mdustry shall comply with the codeof practice as potified By the Goveémment’ Board for the tipe of
industries where the siting suidelines: code of practice hoe been notified.

Solids, sludge, filter backwaszh or otherpollptant removed from or resalting from treatment or contrel of
waste waters:zhall be dizpossd off tn such a mrannerto prevent any pollrtants from such shaterials from
entering into astoral water.

The mdustry shall re-circulate the enfire cooling water and shall also re-circulate’reuse {o the maximum
extent the treated efffuent in processes

The indostey chall make necessary and sdequate arrahdements to hold back the efffuent in case of failore of
re-cuculanon sy=tem’ efflueat treatment plant

The mdustry shall make proper dispozal'of the effluent so-as to ensure that no stagaation occurs inside and
outzide the indnstridl premiizes didring rainy seazon and no demand period

Where excesatve storm water drainags or rua off, would damags facilities necessary fir compliance with
terms and couditions of this conseat. the applicant shall immediately notify the consent issuing authority
writing of each such diversion of bye-pass.

The industry shall submit's detailed plan showine theren the distribubion system for conveying waste-water
for application on land for irrigation along with the erop pattern for the vear.

The industry shall ensure that the effluent discharged by 1t is toxicsy free.

The industry-zhall not trrigate the vegetable crops wiili the trested eéfflueats which are uzed’ consumed a3
TEW-

"Thir &rompurer Serevared doceenen from SCME Iy PECE"

Tai Township Developed By Tl Ifrarson Lod Formely Eviovn Az Fangja Developers & Infracrruenes Led Secior g 81 TIE117T 115 & 110 Mehali Mohali Sar
Nagar 140366
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Dratns causing oil & prease contamination shall will be segregated: Oil & grease trap shall te provided to
recover 01l & srease from the efflgent

The indostry shall establizh sufficient number of piezometer wellz 10 conspltation with the concerned
Regional Office, of the Board to monitor the impact on the Grovnd Water Quantity due to the industral
operations, and the sioniforing-shall be submitied to the Eavironmental Eagimeerof the concemed Regmnaj
Office by the-3th of every month

The industry shell ensure that its production capacity & guantsiy of trads effluent do not-exceed the guantity
mentoned o the consent and shall 1ot carsy out any expanzion without the prior permifssion WOC of the
Board

SPECIAL CONDITIONS

1. The *Conzent to Operatz” pranted pader Water{Prevention & Control of Pollution) Act, 1974 and Ajr
(Preveoton & Contral of Pollution) Act, 1981 for 398 Bats 390 dwelling wnits. 60 SCO and 28 booth 12
only valid for the part of the project for whith Eavironmental Clearance has alteady been granted to the
project propoment.

2 The promoter compamy =hall obtzin revised Environmentsl Clearance from the ‘competent authority due to
increase in the total area of the project from 230.09 acres to 290,097 acres and submit same to the Board
within 6 mionths

3: The promoter company shall pot carry outepy forthercopstruction activities'in the area for whichk
Environmental Clearance has niot been ohiained. till the promoter company obfains revised enviroomental
clearance for the complete project

4: The promoter company shall not allow eny cccupancy i the part of the project forwiisch Environments]
Clearance has not been obtamned,

5. The promoter company shall gse o trested wastewstsr Tor poly dosl plumbing. gardentns and
copstructicn achivities 'and shall mot dizpoze the feated domeshc effhient by any other mods of dispozal

6. IfGMADA does oot lay down sewer ' the area in the pear Totire_the promoter company zhall develop
adequate land az per Harmal technology. for scientific {!13{:-:15.!1 of treated wasistater

7. The promoter company shall eomplete all work as per ifs letter dated 22.04.2021 submutted to Regional
u:lffiu:e Mohati, well before 15 06 2021 and submit compliance of the zame to the Board.

8. The promoter company shall comply with provisions of Solid Waste Management Rules. 2018

=

253031

( Kuldeep Singh )
Environmental Engineer
Far don HJHI?'
af
{Punjab Pollution Control Board)
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Annexure-VIl

PUNJAE POLLUTION CONTROL BOARD
Zonal Office-L. Vatavaran Bhawan, Nabha Road. Panala
Website:- wow.ppeh.eov.in

Drarte:

Industry Registration ID: RISEAEI48089

Application No: /4350830

Te.
Mandeep Sharma
S.cio 31-52, Tdi City , Sector 118, Mohali
Alghali Mohali-160062

Subject:

of emissions arising out of premises.

With reference to your application for oblaining Varied 'Consént to Operate’ u/'s
Pollution) Act. 1881 vou are hershy, authorized to operate a industrial nait for discharee of the emiszion(t) ansing

Grant Varied 'Consent to Operate’ w's 11 of Air (Prevention & Control of Pollution) Act, 19581 for discharge

out of vour premizes subjert to the Terms and Conditions 35 mentioned in this Certificate.

1. Particulars of Consent to Operate under Air Act, 1081 granted to the industry

Censent to Operate Certificate No.

CTOA Tarled SASI02I7 14360630

Drate of izzue :

FLAS2021

Date of expiry :

2853027

Certificate Type : aried
Previeus CTO Ne. & Validiey : CIOHA Paried SASZ0I6:443 5358
From 140122008 T 23022008

2. Particulars of the Industry

Name & Designatian of the Applicant

Mardeer Sharma, (Senior Mamger |

Address.of Industrial premises

T I'r:’nru!.‘eép Davefopsd By Tdi frgﬁ:aaer.r'f Lid Formely
Enown Az ITaneja Developer: & hifrarrrucnre Lid
Secior T4a 92 [16.117 718 & 119 Mokall

Mohali Sas Nazar-1 40368

Capital Investment of the Industry

S55318.0 lakhs

Category of Industry

Red

Type of Industry Building, Canst profects, Townslip & Area a’sx‘efopmem
....... covered widsr EI4 r:f:r'ﬂcm-::.r' gated 14:9/06

Scale of the Industry Larss

Office District Sz Nasar

"Thir &rompurer Serevared doceenen from SCME Iy PECE"

21 of Aar (Preventon & Control of

Tai Township Developed By Tl Infrarson Lod Formaly Eviovn Az Fangia Developero & Infracrruicnps Lid Sector g 81 118117

a0

I8

de 115 Mehali Adohali Sax
Moz 140366
Pazel




63

Conszent Fee Detailzs

B 7.00.000/-vide UTR Mo. YESBRAZ018102638500258
dated

26102018 and B 140,000/ - vide UTRE. Mo

MN3331801 74185462

dated 0412 2018 onder both 3cts and Fs:- 2 100000 - vide
UTR

Mo YESBRA20Z0070573625526 dated 09072020

Raw Materials (Name with Quantity per day)

N_4. being construction projec?

Products {(Name with Quantity per day)

J0E finiz, 390 dwelihng dmirs, 60 3C0 wid 28 Booih

By-products, if any, (Name with Quantity per day)

Details of the machinery and process

Az per arplicatioreno. 14300630

Quantity of fuel required (in TPD) and capacity of
boilers’ Furnace/Thermo heater etc,

1, One DG Set of capacity 200 KVA- Fuel HSD 3. 20
Litiday

2, One DG Set of capacity §2 KP4 Fuel HSD 3 14 Lividay

Type of Air Pollution Control Devices to be installed

L. One ING 5&i of capactty 200 EV4- Camopy el stach of 4
wit. above rogf provided

2. One-DG Sei of capacity 52 EVA- Canepy and stgck of 4
mit. above reof provided

Stack heighit provided with each boiler/thermo
heater/Furnace etc.

1. Ope DG Set of caparity 200 KVA- Cancpy ond stack of 4
mt. above roof provided

2, One DG Setaf capacity 82 EVA- Cansgy and stack ar 4
it abpveTooaf provided

Sources of emissions and type of pollutants

DG Betz= 8P 50% cnd NOx

Standards to be acheived nnder Air{Prevention &
Control of Pollution) Act, 1981

Az per emission standard: prescrifed by the FFC3
MoEFRECC from fime fo finis.

2

=302

{ Kuldeep Singh )
Environmental Engineer
For & ap behalf
of

{FPunjab Pollution Controf Board)

Endst. No.: Dated:

A copy of the above i forwarded to the following for mformation and decessary action please:

The Environmental Engineer. Punjab Polletion Control Board, Rezipnsl Office. SAS NWagar He i5 reqguested to zend his

tecommendations geparately for the violations of the EIA notification: 2008, being made by the project pfoponent
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{ Kuldeep Singh )
Environmental Engineer
Tor ik on behall
af

{Punjab Pollution Control Board)
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TERMS AND CONDITIONS

A GENERAL CONDITIONS

1 This consent 13 oot valid for getting power load from the Ponjab State Power Corpomation Lid. or for getting
loan frost the financial ingtituticns

& The indusory shall spply for renewal ‘extension of consent at Ieast two months before expiny of the consent

z, The industry shall not violate any of the nomms preseribed under the Air (Prevention & Control of Pollution)
Act 1981, faiiing which the conzent shall be tancelled | revoked

.3 The achievement of adequacy and efficiency of the air pollption control devices installed: shall be the entire
responsibnlity of the wndestry

3 The sothorizad fuel being nzed shall not be changed wrthout the priorwritten permisszon of the Board.

] The indostry shall not discharge any fugitive emiszions. All zases shall be emitted through a stack of

suitables height 82 per the norms fixed by the Board from time {o time.

The industry shall provide port-holes. platforsms and’or other siscessary facalities as may berequired for
collecting zamples of emission: from any chimuey, flue or dict or any cother cutlets.

Specifications of the port-heles shall be as under:-
1) The samphny ports shall be provided atieazs § Times chimtiey diameter downstreand and 2 times

upstrsam from the flow disturhance. For a rectangular cross section the equivalent diameter (De)
zhall be caleuisted from the following equaiton 1o determine upsiream . dovmstrean distance:-

De=2LW/({I-W)
Whers [=lensth m-miz. W="Width in miz.

i) The samphing port-shall be Tt0 10 i drameter
B The mdustry-ghsll put display Board 1edicating environments] deta in fite prescribed format at the mam

entrance gaie

J The industry $hall discharse alFgazes throngh & stack of-minimum befeht 53 specified 10 the following
standards lad down Gy the Board.

(i) Stack height for boilér plantz

S.NO. Boiler with Steam Gengerating|Stack heights
Capocity

) 4 Lezs than & tonikr. Simeters or 2 5 tines the height of neighbornmg boilding
which eier 1z more

2 More thin 2 ten o 6 5 o, 12 micicis

3. More than 3 foxithr. fo 10 torhr 15 meters

4 2dore than-10tow'hr. 1o 13 20mhr 15 meters

5 More than I3 tenlir_ o 20 tonilir 21 mefers

& More than 20 ton'hr: to 25 tovhr 24 msters

7 Mova thar 45 tente: 1o 30 tarthr 27 meters

&. Mora than 30 tondr. 2 meters or using the formula
H=14 Qg0 30r
H=74(Qpit24
Where Qg = Quantity of 502 m Ko'hr,
Qp = Quantity of particolate matter in Ton'day.

Note : Minimum Stack height in all cazes cshall be 9.0 mtr; or as calculated from relevant formula
whichever is more.

(it} For industrial furnaces and kilns, the criteria for selection of stack height would be based on fuel
used for the corresponding steam generation,

{iii} Stack height for diesel generating sets:
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Capacity of diesel generating set Height of the Stack
0-50 EVA Height of the building = 1.%mt
S50-100 KEVA -da- + .00k
101530 KVA -do- =2 Fiht
50200 KVA -do- —=3.0mt
200250 EVA Ao + 35 mi
230300 KVA -do- =3.Fiht

For higher KVA rating stack height H (in meter) shall be worked out according to the formula:
H=h+0Z {EVAY03
where'h = hetght of the botlding in meters where the generator 36t i mnstalled

The peilotion control deviees shall be interdocked with the manufacturing process of the mdustoy to ensure
itz rezular pperation’

The exsiting pollution codtrol equipment shall be altered or replaced m acéordance with the directions of the
Board, and no poliution control -egquipment or chimney shall be altered or as the case may be erected or re-
erected except with the prior approval of the Beard.

The.industry will provide canopy and adequate stack with the DG sefs 50 as to- comply with the provasion of
notification No GSR-371 E dated 17-5-2002 {amendsd from time to time) 1sz3ued by MOEF nader
Environment (Protection) Act, 1986

The Govt. of Punyab, Department of Science, Technology & Environment vide its aotification no.4/46:92-
3S8T/2839 dr 290121993 Has put pmmb:hsn on the tze of rice huskias fusl after 1. 41993 except the
following:-

i;%In the form of briquerres and use of rice husk in fluidized bed combustion.So the induostry shall
ma.kf the necessary arrangement to comply with the above norification.i; ¥

The industry =hall submit Halance sheet of every financial vesr o the concernad Bemional Office by 50th
Juneof every vear

That the industry shall submit a yearly certificate tothe effect that no sddition | up-gradstion’ meodification
modermrehion kas been carmed out dunng the previous yeat otherwize the indusiry zhall spply for the varied
conzent.

a) The industry shall ensure thatat any time the smission do fot excesd the prescribed envzsions
standards idid dows by the Board from time fo time for snch trpe of industry (emissions,

b) The tndustry shall ensure that the emizzions from eack sisck shall conform to the following
emizsion standards laid down by the Board in respect of the Industrial Boilers:

Steam Generating Reguired porticelate matier 8.

fapaciy 4.

Area upio 3 Em from Otherthan 4 class
iher than the periplisn
of Tand Clazz-II town

Lesr than 340k, B00 rag BNS 1200 mg W3
2tonto 10 ton'h. 300 ne WALS 1000 me TINS5
Above 10 ton 1a 13 tonhr 350 ma N2 SO0 e NS
Abova 15 wonhr 150 mgMIN3 150 me M3

All emissions normalized to 129 carbon dioxide.

The industry shall ensure that the Harsrdous Wastes generated from the premises are handled as per the
provisions of theHazardous Waste (Management, Handll"‘“ and Transhoundary Movement) Rules, 2008,
without any sdverse effect on the environment in any manner.

The air pollution control equipments shall be kept &t all time in socd ruoning condrtion and;
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{1} All failures.of control equipments.

(11} The emissions of any air poltutant into the atmosphere in excess of the standards layv dovwn by the
Board pecorring or being spprehended to otcur due to pecident or other unforesécn actor event.
"Bhall be mtimated through fax to the concerned Regional Office as well d5-to the Director of
Factorfes. Punjab. Chandiparh a2 reguired poder rule 10 of the Punjab Siate Board for the
Preveation snd Control of Air Pollution Bules, 1983

The industry shall plant sovemnm of three spitable variebes of trees at the density of not less than 1000 trees
per hectare all slong the boundary of the tndnstrial premizes

The widustry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab a:
applicable.

The mndustry-shall comply with the ‘conditions smposed by the SEIAAMOEF i the Environmental
Clearance granted to it 3z required under EIA gotification dated 14/%906; if applicabie

The industry shall make necésiary arrangements for the monitoring of siack emisions and shall get it
emissions analyzed from lab approved -authonzed by the Board:--

{1} Doce in Year for Small Scale Industries.
{11} Twice'thrice four time in 3 Year fior Larpe Medium Scale Industries:

The ndustry shafl maidtam the following record to the satisfiction of the Board --
(£ Loz books for munning of air pollution coatrol deviees or pumps’motors used for it

(i1} Register showing the resnlt of vanons tests conducted by the mdpstry for monionng of stack
emizsions @nd ambieat air

(11} Fepister showing the stock of abzorbentz and other chemiealz to be uead for serubbers.

The industry will install the sepazate EﬁE[EJ mieter for running pollubion control devices and shall maimiam
zecord with tespect 10 operation of aicpollutitn Contrel device so az:4o the satiafy the Board regarding the
reoular operation of air pollution control device and monthly reading - record may be sent to thz Board by
the fifih of the foullovwnng month

The mdustry shall previde online mongtorme syatem 25-applicable. for o stack emission and shall mamtam
the record of the same for inspection ofthe Board Officers.

The Board rezerves the right to revolke the ponsent granted-te the industry at any time, in case the industry iz
found violating the prci'lnﬁmﬂ.s of Air {Prevention & Control of Pollution) Act 1981 a= amended from time
1o time:

The industry shall comply with any other conditions 151 down or direcfiohs 1ssued in due couvrse by the
Board pader the provisions of the Air {Prevention & Controf of .'E'uj]mmrn] A<k 1981,

Nothirig in thiz consent shall be daemed to sarther preciude the nshitiution of @iy legal action nor relieve the
applicant from any responsibilifies, Liabifities ar penn.'th&s to which the a:pphcmx:.—. or may be subjected 10
onder this or any other Act

Any gmendmentsirevisions made by the Board ' CPCHB/MOET 1n the emisston/'stack height standards shall be
Etppha:ﬂ'ble to the mdustny from the date of such amendments revisions,

The industry shall dispose off 1tz solid waste generated by the bornine of fusl m an Emvironmentally Sound
Manner within the premizes outside as approved by the Board, to avoid pubhic muisance and air poliuvtion
problem 1n the area

The industry shall ensure that o air pollution peoblem or public noizance iz created in the ares due fo the
dizcharge of emiziions from the mdustoy

The ndostry skall provide adeguate arrangement Tor fighting the accidental leakage/discharge of any air
pollutant/gas! Houids from the veasels. mechamcal equipment's efc. which are licely to capse eovironmental
polletion

The industry shall not chenge or-alter the manufzeturing processfes) and fuel =0 23 tv change the
gualify/quantry of emission: generated without the prior permission of the Board.

The industry shall earmark 2 land within thetr premises for disposal of boiler ash in an environmentally
sound manner, and | of the industry zhall make neceszary arrangements for proper disposal of fuel ashin s
scientific manner and shall maintatn proper record Tor the same, if applicable.

The industry shall obfain and submit Insprance cover under the Poblic 1 iability Insurance Act 1991,

The industry shall provide proper and adequate air polintion contrd] srengements for control emiszion from
itz fuel handline area, of applicalie
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37.  Theindustry shall comply with the code of practice as notified by the GovernmentBoard for the tvpe of
mdustries where the stting gmidelines ' Code of Practice have besn notified

38 The industry shall not cabse any nuisance'traffic hazard in vicinity of the area

3% The mduztry shall etzure that the noize & air emiszion from DG gets: do not exceed the standards
prescribed for DG séts by the Ministry of Enviroament & Forestz New Dethi.

40.  The indosicy shall ensvire that thers will notbe significant vizibla dist emizzion: beyond the property lina

41.  The:industry shall provide adequate and appropriate air pollohion control devicesio contasn emisstons from
handling, transportation dnd processing of raw material & prodaoct of the mdastiy

4%.  The Industry shall enzure that its production capacity doey not exceed the cgpacity mentioned i the consent
and zhall not caroy out any expansion without the prior permiszion | NOC ofthe Board

E. SPECTIAL CONDITIONS

1. The “Conisent to Operate” granted under Water{Preventon & Coatrol of Pollotton) Act, 1974 and Aur
iPrevention & Control of Poliotion) Act 1981 for 508 flats. 300 dwelling vaits, 60 SCO and 78 booth 1=
only valid for the part of the project for which Environmental Clearance hag already been granted to the
project firoponent

X The promoier company shall obtain revised Environmental Cleamance from fhe competent authority due to
mncreass inthe toral area of the project from 230,00 acrea tn 200 097 acres and submif same fo the Board
within & months:

3. The promoter company shall notcarry oot any further cofstruchion-activitisz1a the @rea Torwhich
Envircamental Clearsncs has not been ohtzined. till the promister company obtainz revised environmenta]
clearanrce for the complste-project

4. The promoter company zhall got allow any scctpancy inthe part ofthe project for which Environmental
Clearanes has not been obiamed.

3. The promoter company =hall uze e trestad wastewater for only doal plumbing. pardemne and
consiruciion actvities snd shall oot dispose the teated domestic éffluent by any other mode of dispozal

6. [FGMABA does aot lay down Sewer inthe area 10 the near frhre; the promoter company shall'develop
adeguate land az per Karnal technoiogy. for scienfific dispozal of treated wastewater

7. The promoter company shall gum.pl_eﬁ-ail_wmt a3 perdtsletter dated 22.04 2021 submitted to Regional
office. Mohali well before 15862021 and submvit complidnee of s same to the Board

& The promoter company shall comply with provisions of Solid Waste Maragement Rules. 2016:

A

B3GRl
( Kuldeep Singh )
Environmental Engineer
For & o hehinlf
L
{Punjab Pollution Control Board)
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6 9 Annexure-Vlll

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY PUNJAB

Ministry of Environment, Forest & Climate Change, Govern.rnent of India
PBTI Complex, Knowledge City, Sector-81,
Mohali-140306

seiaapb2017@gmail.com

No. SEIAA/MS/2023/ < /3¢ Reglstered/E-Mall Date: £f( 0/ (2°2\f'

To
M/s TDI Infratech Ltd.,
(Project Name: TDI Township),
Sector-74 A, 92, 116, 117, 118, 119,
District SAS Nagar, Punjab.

Subject: Directions u/s 5 of the Environmental (Protection) Act, 1986 to M/s TDI
Infratech Ltd. for expansion of mega residential project namely “TDI
Township” located at Sector-74 A, 92, 116, 117, 118, 119, District SAS Nagar,
Punjab (SIA/PB/INFRA2/448341/2023).
Whereas the Ministry of Environment, Forests & Climate Change (MoEF&CC),
Gowt. of India, New Delhi has issued EIA Notification no. 1533 (E) dated 14/9/2006 under the
provisions of Environmental (Protection) Act, 1986 and as per the provisions of the said
notification, it is mandatory for the project/activities covered under the schedule appended
with the said notification, to obtain prior environmental clearance from the MoEF&CC / State
Level Environment Impact Assessment Authority (SEIAA).

And whereas, it has been provided in the said EIA Notification 14.09.2006 that
project proponent cannot start any construction work or preparation of land except for
securing of land before obtaining the environmental clearance. The MoEF&CC, Govt. of India,
New Delhi vide Office Memorandum dated 19.08.2010 has further clarified that no activity
relating to any project covered under this notification including civil construction, can be
undertaken at the site without obtaining prior environmental clearance except fencing of the
site to protect it from encroachment and construction of temporary shed(s) for the guard(s).

And whereas, M/s TDI Infratech Limited had submitted an application for
issuance of Terms of Reference for obtaining Environmental Clearance, to SEIAA vide

proposal no SIA/PB/INFRA2/448341/2023 on 30.10.2023 for expansion of mega residential

project namely “TDI Township” located at Sector-74 A, 92, 116, 117, 118, 119, District SAS

Nagar, Punjab in an area of 293.454 acre having built up area of 12,99,604.74 sqm. 3

And whereas, SEAC in its 269" held on 12.12.2023 decided to recommendthe
case to SEIAA for grant of Terms of References (TORs) under violation category for expansion

of mega residential Project namely “TDI Townsh ip” located at Sector-74 A, 92, 116,117,118,
119, District SAS Nagar, Punjab in an area of 293.454 acre having built up area of 12,99,604.74
$am to the project proponent including TOR of carrying out the assessment of ecological
damage done and economic benefits derived due to violation and prepare remediation plan
and natural & community resource augmentation plan,



—
| 70

And whereas, the case was considered by the SEIAA In its 273" meeting held
on 26.12.2023, wherein SEIAA observed that being a violation case, SEAC has recommended
the case for grant of TORs for carrying out datalled CIA & EMP with standard TORs in line with
OM dated 07.07,2021 issued by MoEF&CC.

And whereas, after deliberations, SEIAA among other decisions decided that
directions u/s 5 of the Environment (Protection) Act, 1986 be Issued to the project proponent

to restrain him from undertaking any further construction activity under the project and to
further restrain him from creating any third-party interest in the project till the grant of
Environmental Clearance under EIA Notification dated 14.09.2006 and pay penalty equivalent

to the amount as may be determined based upon OM dated 07.07.2021 Issued by MoEF&CC
at the time of submission of EIA/EMP report.

And whereas, the Central Government has delegated powers vested in it to
Issue directions under section 5 of Environmental (Protection) Act, 1986 to the SEIAA, Punjab,
vide notification no, 5.0. 637 (E) dated 28.02,2014,

Now, therefore, the SEIAA, Punjab, in exercise of the aforesaid powers
conferred upon it under the Environmental (Protection) Act, 1986 directs you as under:
(i) That the project proponent shall not undertake any further construction activity

under the project or create any further third-party interest in the project till the grant
of Environmental Clearance under EIA Notification dated 14.09.2006.

(ii) That the project proponent shall pay penalty equivalent to the amount as may be
determined based upon OM dated 07.07.2021 issued by the MoEF&CC at the time

of submission of EIA/EMP report.
In case of failure to comply with the above-said directions, action will be taken
against you as per provisions of the Environmental (Protection) Act, 1986 as amended from

time to time.
This issues with the approval of the Competent Authority.
Envlm@l 4& el

Endst. No,_M% 137 Date_of [/ [202y
A copy of the above is forwarded to the Member Secretary, Punjab Pollution
Control Board in light of STE Pb Memo No. 302633/1 dated 08.09.2014 for ensuring
compliance of the directions. It is further requested that compliance status may be repol
to SEIAA and consents to operate under the provisions of Water (Prevention and Cont
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981 should
issued to the Project Proponent till grant of Environmental Clearance, please.

m.m@ .L\L‘!

- Ay B . el .



7 1 Annexure-IX

AUTHORITY PUNJAB

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT s
Ministry of Environment, Forest & Climate Change, Government ot in a

PATI Complex, Knowledge City, Sector-81,
Mohali-140306

selaapb2017 @gmail.com

Date: "‘!”"\1‘1

No. SEIAA/2023/ by 1M1 ¢ Registered/Through Emall

To
The Member Secretary,

punjab Pollution Control Board,
Vatavaran Bhawan, Nabha Road,

Patiala.

Direction u/s 5 of the Environmental (Protection) Act, 1986 to launch
prosecution agalnst M/s TDI Infratech Ltd, Located at Sector-74-A, 92, 116,
117, 118, 119, SAS Nagar, Punjab & its responsible persons.

Subject:

It is intimated that Ministry of Environment, Forests & Climate Change
(MOEF&CC), Govt. of India has issued EIA Notification No. 1533 (E) dated 14.9.2006 under
the Environmental (Protection) Act, 1986 and as per the said notification, it is mandatory for
the project/activities covered under the Schedule appended with the said notification, to
obtain prior environmental clearance from Ministry of Environment & Forests/State Level
Environment Impact Assessment Authority. The said notification prescribes that project
proponents cannot start any construction work or preparation of land except for securing of
land before obtaining the environmental clearance.

: And whereas, M/s TDI Infratech Ltd, District SAS Nagar had submitted an
application for issuance of Terms of Reference to SEIAA vide proposal no
SIA/PB/INFRA2/448341/2023 dated 30.10.2023 for expansion of mega residential project
namely “TDI Township” located at Sector-74 A, 92, 116, 117, 118, 119, District SAS Nagar,
Punjab in an area of 293.454 acre having built up area of 12,99,604.74 sqm.

And whereas, SEAC in its 269" held on 12.12.2023 decided to recommend the
case to SEIAA for grant of Terms of References (TORs) under violation category for expansion
of mega residential project namely “TDI Township” located at Sector-74 A, 92,116, 117, 118,
119, District SAS Nagar, Punjab in an area of 293.454 acre having built up area of 12,99,604. 74
sqm, to the project proponent including TOR of carrying out the assessment of .
damage done and economic benefits derived due to violation and prepare re

and natural & community resource augmentation plan.

And whereas, the case was considered by the SEIAA in it
on 26.12.2023 wherein SEIAA observed that being a violation case, SEAC h
the case for grant of TORs for carrying out detailed EIA & EMP with standard TOR
OM dated 07.07.2021 issued by MoEF&CC.

And whereas, after deliberations, SEIAA among other decisions decided that
directions u/s 5 of the Environment (Protection) Act, 1986 be issued to PPCB to Initiate action
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) Act, 1986 and send the action taken report to SEIAA,

19 of the Environment (Protection
punjab, within 30 days.
| And whereas, the Central Government has delegated powers vested in it under
section 5 of Environmental (Protection) Act, 1986 to issue directions to the SEIAA, Punjab,
vide notification no. 5.0. 637 (E) dated 28.02.2014.
Now therefore, in exercise of power under section 5 of the Environment
(Protection), Act 1986, you are hereby directed to launch prosecution u/s 15, 16 read with
section 19 of the Environment (Protection) Act, 1986 against M/s TDI Infratech Ltd. & its
MMAcowﬂtthnmnndumofmnanmtm&t of the
Wm;wmwmﬂmmmnummunm:mmm
ottt SN Pty e, S ke, 1857 n mattar may plesse be

Thlsm-wiﬂ\theamuﬂn
| Competent Authority.
DA/As above
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Photographs taken during the site Visit of Joint Committee dated 03.12.2024, 16.12.2024:

View of ponding water adjacent Vacant plot near
the Applicant home

Inlet of 100 KLD STP, Sector 119, Mohali

MBBR of 100 KLD STP, Sector 119, Mohali

Tube settler of 100 KLD STP, Sector 119, Mohali

Annexure-X




74

A e E EA AL Akl AR é‘.

3

Filter feed tank of 100 KLD STP, Sector 119, Mohali

Treated water tank of 100 KLD STP, Sec. 119, Mohali

B Ol b o At S el T e TR0

Outlet flow meter of 100 KLD STP, Sec. 119, Mohali
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Filter press of 100 KLD STP, Sector 119, Mohali Electricity meter of 100 KLD STP, Sector 119, Mohali

Treated water of 100 KLD STP use in park, Sec. 118, Entry gate of 1.3MLD STP, TDI Park Street backside,

il 1

Sector 118, Mohali

Collection Tank of 1.3MLD STP,Sector 118, Moha

li Bar Screen of 1.3MLD STP,Sector 118, Mohali

Inlet flow meter of 1.3MLD STP,Sector 118, Mohali

Inlet chamber with Manual & Mechanical Fine
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screen of 1.3MLD STP,Sector 118, Mohali

Sludge Holding Tank with Volute Screw Pressof
1.3MLD STP,Sector 118, Mohali

Pressure Sand & Activated Carbon filters of 1.3MLD
STP,Sector 118, Mohali
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f STP 1.3MLD,Sector 118 Mohali

Chlorine Contact Tank of STP 1.3MLD(Sector 118) Outlet flow meter o

Karnal Technology Plantation in Sector 118, Mohali | Rain water Harvesting Tank in TDI near Wellington
for plantation Height, Sector 117, Mohali
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T

Rain Water Harvesting Tank at Sector 117, Mohali

Tubewell at Park of TDI, Sector 117, Mohali
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Mechanical Type Flow meter at Tubewell atPark of

View of STP of 2.5MLDCapacity TDI, Sector 117,

TDI, Sector 117, Mohali

Mohali

TR BB e ) o R g

ector 117, Mohali
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Collection Tank of 2.5MLD STP, TDI, Sector 117,

Mohali

Manual & Mechanical Fine screen of 2.5MLD STP,
TDI, Sec. 117, Mohali




Grit Chamber of 2.5MLD STP, TDI,

Mohali

W

Filter Feed Tank of 2.5MLD STP, TDI, Sec. 117,
Mohali

PSF& ACF (Filters) of 2.5MLD STP, TDI, Sector 117,

Treated Water Tank of 2.5MLD STP, TDI, Sector 117,
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Mohali.

Mohali

3
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Volute Screw Press for 2.5MLD STP, TDI, Sec. 117,
Mohali

Electricity meter of 2.5MLD STP, TDI, Sec. 117,
Mohali

View of Composter

Machine

(Non-functional

Karnal Technology Plantation for Utilization of
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Condition)

treated water of 2.5MLD STP,Sector 117, Mohali

Uy

Committee Interaction with Neighbourhood
resident

View of dumped Solid waste at market Area

View of complainant home

Ponding area of untreated domestic sewage
backside of complainant home

View of Source Untreated domestic discharge

View of treatment facility for Drinking water
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of Green Enclave in ponding area

Supply (Filtration followed by chlorination)

Ty

Ll

Borewell flow meter for Wellington Height

housing 1&2

Borewell for TDI Connaught Residency at Sector
74-A

Borewell flow meter for TDI
Residency at Sector 74-A

Connaught
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Over flow fresh water from Tanks at Wellington Height housing 01

View of Collection solid waste by unauthorized
Vendor

e

View of C & D waste dumped at TDI Township




